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LEGISLATIVE ASSEMBILY.
Wednesday, 99nd April, 106,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. Deputy President (Mr. Akhil Chandra Datta)
in the Chair.

SHORT NOTICE QUESTION AND ANSWER.

ReporT oF THE ASSEMBLY CoMMITTEE oN THE INDIAN  DELIMITATION
ComMITTEE REPORT.

*Pandit Govind Ballabh Pant: (a) Have Government given considera-
tion to paragraph 18 of the Report of the Committee appointed by this
House to consider the Indian Delimitation Committee Report ?

(b) Are Government aware of the fact that the aforesaid recommenda-
tion of the Assembly Committee. which was duly adopted and approved
by this House itsclf, is in perfect accord with the proposals of the Indian
Franchise Committee on the subject ?

(e¢) Have Government arrived at any decision in the matter? If so,
what ?

The Honourable Bir Nripendra Rircar: (a) Government have before them
the recommendation referred to and propose to give it consideration in
due course, as explained in answer to purt (c).

(b) Yes.

(c) This is a matter which has not been included in the Electoral Orders
in Council. It will, therefore, be regulated for the first elections by rules
framed by the Governor under paragraph 20 of the Fifth Schedule to the
Government of India Act, and. thereafter, will fall within the scope of the
Provincial Legislatures. The recommendations made by the Assembly
Committee will be considered bv Government when the draft Governors’
Rules referred to above are received from the provinces.

Pandit Govind Ballabh Pant: Will Government plesse bear in mind
that the Provincial Councils are also to serve as electoral ocolleges for
elections to the Cantral Legislature so far as the Lower House is concerned
and that this method of voting will react on the constitution of the Lower

House of the Central Legislature ?

The Honourable Sir Nripendra Sircar: Yes, Sir, they will remember
the contention,

Pandit Govind Ballabh Pant: Are Government aware of the fact that
the Assembly Committee has expressed the view that the procedure sug-
gested by the Hammond Committee is destructive of the secracy as well
as of the freedom of vote?

( 4407 ) A
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The Honourable 8ir Nripendra Bircar: Yes, Sir. o
_ Pandit Govind Ballabh Pant: Will Government please bear in mind that
if the method suggested hy the Hammond Committee is adopted, it will
make the position of the illiterate voter even more irksome than it ix

loday ?

The Honourable Bir Nripendra 8ircar: That is a contention which
certainly will be considered.

Pandit Govind Ballabh Pant: Will Government consider the rules that
will be framed on the subject and exercise their powers of superintendence,
direction and control before they are finally adopted ?

The Honourable 8ir Nripendra 8ircar: It is rather hypothetical, because
whether after considering the draft rules the Governor General in Council
will consider it to be a case for interference or not, it is premature for me
to give any indieation to this House.

Pandit Govind Ballabh Pant: Will Government kindly bear in mind
that it is u verv important question and almost of a fundamental charactor
and the representalive character of the House in the provinces and to a
oertain extent even in the Centre will depend on the freedom with which
the voter will be able to elect his representative in the Provincial Council?

The Honourable 8ir Nripendra S8ircar: While expressing no opinion
on the merits of the contention I can assure my Honourable friend that I
agree with him that the matter is of great importance.

Pandit Govind Ballabh Pant: Are Government aware of the fact that
there are no plural member constituencies in the U. P., and except for the
members of the depressed classes there is no constituency which will le
electing more than one Member to the Provincial Legislative Couneil?

The Honourable Sir Nripendra Bircar: T am prepared to accept that
from my Honourable friend.

Pandit Govind Ballabh Pant: Will Government be pleased to consider
that it is much easier to have election by means of coloured boxes where
there are for the most part single member constituencies than in provinces
where they have got plural member constituencies ?

The Honourable Bir Nripendra Sircar: The contentions which have been
indicated by these questions will be horne in mind. They are now going
down on 1ecord and they will be considered.

Mr. 8. Satyamurti: Do Government accept the supreme need for
ensuring secrecv of the ballot in all provinces? Are they considering any
other stevs. besides what my Honourable friend has suggested, for ensuring
the secrecy of the ballot in all the provinces, in respect of all these elec-
tions? .



SHORT NOTICE QUESTION AND ANSWER. 4409

The Honourable Sir Nripendra Sircar: The answer is no, in the sense
that they are not considering it just now. But they will consider all
relevant matters including those which have been indicated by the questions
and supplementary questions put today, st the proper time, by which I
mean the time when we receive here the draft rules.

Mr. 8. Satyamurti: In considering all these matters at the proper time,
will Government undertake to ensure that whatever conclusions they
arrive at will tend towards ensuring the absolute secrecy of the ballot,
specially in the case of illiterate voters

The Honourable 8Sir Nripendra 8ircar: I do not think there is any
dispute as to the fact that that is the end which has got to be secured.
There may be possible different contentions as to how that has got to he
done, but ahout the importance of the matter and the necessity of keeping
rercecy, there cannot be two opinions.

Mr. S. Satyamurti: Have Government considered the recommendation
of the Hammond Committee that the illiterate voter may be allowed to
show his voting paper to the nominee of the candidate, as destructive nf
any attempt to secure the secrecy of the ballot ?

The Honourable Sir Nripendra Sircar: As I have assured my Honourable
friend over and over again, whatever is in the report of the Hammond Com-
mittee, of the Frunchise Committee, of the Assembly's Resolution and all
other relevant matters have got to be considered at the proper time. No
opinion is expressed on the merits of any contention.

Mr. B. Das: Will Government kindly take into consideration the fact
that the clection from Orissa to the Federnl House will be vitiated by the
power of nomination of four Members by the Governor of Orissa? Will
they bear in mind the recommendations of the Assembly Committee with

regard to that?

The Honourable Sir Nripendra Sircar: We cannot help reading what
has been put down as part of the Resolution; but what else are we
expected tn do?

Mr. B. Das: Will they do away with the nomination part in the Orissa
Legislative Assembly, so that the Members who are elected to the Federal
Assembly are elected hy the elected Members of the Orissa Assembly?

The Honourable 8ir Mripendra Sircar: I cannot answer that question
off-hand now.

Mr. B. Das: Will you please bear that in mind and examine it ?

The Homourable Sir Nripendra Sircar: It may get out of my mind.
(Laughter.) 0
A

-



STATEMENTS LATD ON THE TABLE.

Information promised in reply to starred question No. 821 asked by Mr.
Mohan Lal Saksena on the 25th February, 1936,

.

PERSONS REFUSED PAssporRTs FOR ForeEigN COUNTRIES.

(a) I am not prepared o furnish the names of the persons who were refused
passports during the period in question. The number is 285. This does not, however,
include some of those whose applications for facilities to visit countwies other than
the United Kingdom were refused on econumic grounds, .

(b) Ten. .

Information promised in reply to starred question No, 1311 asked by Dr.
P. N. Banerjea on the 17th March. 1936.

SUSPENSION WITHOUT AN OPPORTUNITY BEING GIVEN FOR  OFFERING THEIR
EXPLANATIONS To THE EMPLOYEES oF THE FaAsT INpiaNn Rainway Press.

(s) Yes so far the East Indian Railway Press is  concerned. Government
have no information regarding other Government Presses.

(b) Government are informed that placing under suspension of employecs in the
Bast Indian Railway Printing Press is governcd by rule 11 of the Rules regulating
discipline and rights of appeal of non-gazetted railway servants, copy of which is in
the Library of the House.

Information promised in reply to unstarred question No. 407 asked by Mr.
Anugrah Narayan Sinha on the 20th March, 1936.

DiFricULTIES EXPERIENCED BY THE HEIRS OF DECEAsED WORKMEN IN THE
PayMENT oF Dues N THE MoranaBap DivisioN ov THE East  INDIAN
RaiLway.

Qovernment are informed as follows :

(a) No herrassment is caused to the widows or heirs of deceased empleoys, nor are
delays allowed to take place heyond those arising out of the observance of the
necs formalities which are essential under the rules to ensure correct payment and
avoid loss to the Administration. The clnimants are not forced to produce evidence
and documents which are not required under the existing rules.

(b) No.
(¢) Thers has been nn case on the Moradabad division in which pardaknashin

widows of deceased employess have been forced to produce documents not required
under the rales.

(d) There has heen 10 cese in which requests from claimants asking to be
addressed through their attorneys have not heen heeded.

(e) There have heen cases on the Moradahad Division in which ssttlement could
not be cffected promntlv owine to the necessity of obtaining certain information, but
a8 far as possible unavoidable delays are not permitted.

b‘.(f) Gmi&nmlem 'unrlﬁ:;!mtl thait, in thaththree cases  referred to, there have

m some dealvs in effectine gettlement of the persons concerned, veryt
being done to expedite settlement, but e hing is

(g) Government have asked the Agent. East Indisn Bailway to take such teps ns
may he necesmare to ensure that no unreasonabls delay ta e i
m lnpll coe'in Fatare, y takes place in gh_e settlement

( 4410)



STATEMENTS LAID ON THE TABLE, 4411

Information promised in reply to starred question No. 1405 asked b'y Mr.
Sham Lal on the 23rd March, 1936.

1Rsrusnn oF PASSPORT TO 6o To  EUROPE To MR. VIRENDRA, MANAGER
Eprror oF THE Daily Pratap, LAHORE.

(8) (i) and (ii). An application for a passport was made by Mr, Virendrs in
the form of an ordinary letter to the Deputy Commissioner, Lehore, on the 7th
November last. The applicant wae asked to submit his application in the regular
form accompenied by the usual three photographs. This was done by the applicant,
on the 14th. :

. (iii) and (iv). Orders by the Local Government declining to grant a passport were
issued to the Deputy Commissioner on the 26th February, '

(v) Yes. -

b (b) A passport was refused having regard to Mr. Virendra’s past activities and
the possibility of his engaging himself in undesirable activities abroad.

Information promised in reply to starred question No. 443 asked by
Mr. Muhammad Azhar Ali on the 23rd March, 1936.

ABBCONDING OF RAILWAY oR GOVERNMENT SERVANTS FROM BSERVICE.

(a) to [’cll). No procedure is specifically prescribed for a Government servant who

! absconds. his is & matter of detailed administration which has been left to the

~discretion of individual Railway Administrations who take all the circumstances of
a case into consideration before coming to a decision.

Information promised in reply to starred question No. 1445 asked by
Saradar Sant Singh on the Tth Aprl, 1936.

OpTioN To THE OLp TRAVELLING TicKET EXAMINERS TO SELECT THE PoOST
oF “B" Crass GUARDS oN THE NoBRTH WERTERN RaILway.

(a) Nil.

(b) I would invite the Honourable Member’'s attention to the information lsid
on the table of the House on the 2nd Beptember, 1835, in reply to Dr. N, B. Khare's
unstarred questions Nos. 302, 303, 304, 307, 317 and 318 as ked by him on the 8th

1

April, 1835,
{c) No, as Government consider they have no claim for appoiatment to these posts.

Information promised in reply to unstarred queations Nos. 480 and 509
asked by Dr. N. B. Khare on the Tth April, 1936.

Watcn axp WARD DEPAREMENT oN THE East INpIAN RaAILway.

480. (a) (i) and (ii). Yes. *
o {b) {i}rs]nd J)n]( I ;uauldﬁinr"w!:rho Homurdarb‘le Nl::;nb&:: sitention to my reply
paris {c), . Amaren ttopadbynya’ tarred
question No. 121 nllt’ad an IS:: 18th February, 1836, ye's uns
(iii) Government have po information.
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{iv} Yes. §

(c) As regards the first part of the question Government bave no information.
With regard to the rest, the Buperintendent, Watch and Ward on the East Indian
Railway, is under the direct control of the Agent. This is & matter of detailed
administration which has been left to the discretion of the Agent.

N
PoLicy AND PPROCEDURE IN RESPECT OF ABOLISHING A PostT oN THE Easrt
IxpIAN RAILWAY.

509. (a) and (b). A post is created or abolished if in the interests of administration
such action is called for,

Information: promised in reply to unstarrcd questions Nos. 576, 577 and
578 asked by N. M. Joshi on the 7th April, 1936.

DiFFERENTIAL TREATMENT IN RESPECT OF WORKING OF CERTAIN (CABINMEN
AND LEVERMEN oN THE GREAT INDIAN PeENINsULA Ratnway.,

576. (a) No.
{b) Does not arise,

CrassiFicaTiON OF Ticker CoLLEcTorRsS AT MANMAD oN THE GREAT INDIAN,
PENINSULA RAILWAY A8 “‘INTERMITTENT WORKERS''.

577. Government are informed as follows :—
(a) , (b) and (c). Yes.
(d) and (e). The report of the Bupervisor of Railway Labour is under consideration.

CLASSIFICATION OF (GATEMEN WORKING AT UMARMALI oN THE GREAT INPIAN
PeENiNsuLAa RalLway as “INTERMITTENT \WORKERS'’.

578. The reply to the firast part of the question is in the affirmative and to the
latter part in the negative. '

Information promised in reply to unstarred question No. 603 asked by
Qasi Muhammad Ahmad Kazmi on the 7th April, 1936.

Pavcrry oF MustiM IN THE NorRTH WESTERN Division, DEeLHIL

(a) T would invite ths Honourable Member's attention to my replv to Mr. H. A,
Sathar Haji Essak Bait's question No. 1350 asked on the floor of this House on the
30th March, 1936, which contains the information readily available with Government.

(b) to (e). Government have no information and do not consider the labour and
expense involved in collecting it will bo commensurate with the results likely to be
obtained. . .

(f) The reply to the first part is in the nemative. The communal composition of
:ﬂ::“ul:y tlftemmbaltl;l Di‘;mt:n or t;y Gt;ther Division of the North W«tammlhilwd

) me me an vernment cannot the ition t
the posting of Gazetted officers should bo fixed on a mmmbuia. propesition that



MOTION FOR ADJOURNMENT.

FAMINE, SMALL-Pox aAND CHOLERA IN BERHAMPORE IN BENGAL-

Mr. Deputy President (Mr. Akhil Chandra Datta): The Chair takes
it that Mr. Ayyangar presses the adjournment motion of which he gave
notice yesterday?

¥

Mr. M.  Ananthassyanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): 8ir, the Government Member pro-
mised to make a statement today.

The Honourable Sir Nripendra 8ircar (Leader of the House): Sir, may
I make a statement which may solve the difficulty? I have certain
technical cbjections, because I find, going through the papers, that really
this matter is being discussed very freely in the papers for the last
fortnight. But I do not want to take any technical objection at this
moment, and I ask you not to give a ruling, because my Honourable
friend, Sir Girju Shankar Bajpai, is going to place before the House
whatever information is available to us. If, on hearing that, the Honour-
able the Mover does not press his adjournment motion, there will be an end
of the matter. If he still presses it, I may then be allowed to take any
techmical objection based on the previous communications made in the
prese.

Sir Girja Shankar Bajpai (Secretary, Department of Eduecation,
-~ Health. and Lands): I undertook yesterday to supply to the House the
latest available information regarding conditions in Berhampore and also
to endeavour to obtain from the Qovernment of Bengal the correct facts
about the report in the United Press message which was published in the
Hindustan Times yesterday. With your permission, 8ir, I propose to lay
on the table a copy of a letter from the Government of Bengal, dated the
26th March, 1936, in which the situation created by the prevalence of
scarcity in the districts of Birbhum, Bankura, Burdwan and parts of
Murshidabad (of which Berhampore is the headquarters) and Hooghly is
fullv reviewed. Honourable Members will observe from this letter that,
since Beptamber, 1985, the Local Government has allotted Rs. 8-69 lakhs
for relief work and loans and made a provision of Rs. 12 lakns, Rs. 2 lakhs
for famine relief and Rs. 10 lakhs for agricultural and land improvement
loans during 1986-87. Test works have been opened on a large scale and
an additional Commissioner has been appointed to organise relief measures.
In the same communication the Governor General in Council was asked
to request the Board of Management of the Indian Peoples’ Famine Trust
Fund to make a grant of Rs. 50,000 in addition to the grant of Rs. 80,000
which has already been made by the Fund. The Governor General in
Council has notified to the Board of Management the existence of general
and serious privation in these areas., so that the Board may be able to
consider the Local Government's request. I also lay on the table a copy
of the report from the Director of Agriculture, Bengal, for the week
ending 15th April, 1936, which gives the latest information regarding loeal
conditions. According to this report, 86,209 persons attended test relief
works in Murshidabad during the week ending 11th April and 194 received
gratuitous relief. There is no mention in this report of any deaths from
starvation. Health figures are avasilable for the week ending 4th April.

( 4413 )
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[Bir Girje Shankar Bajpai.]

During that week, there were four attacks and three deaths only from
cholera. As the next report, which will be for the week ending today,.
would not, in the ordinary course, be received for a few days, 1 sent a clear-
the-line message yesterday to the Government of Bengal in which informa-
tion has been specially asked for on the United Press report of deaths from
sturvution and the outbreak of epidemics. If the reply is received before
the House rises, I shall lay the result of the inquiry on the tgble; otherwise
we intend issuing & press communiqué setting out the information received
from the Government of Bengal. I hope that, in view of the statement
that I have made, the House will agree that there is neither need nor
justification for an adjournment motion.

Copy of letter No. 5182-Misc., dated the 26th March, 1936, from the Secretary to the
Foncrnment of Bengal, Revenue Department, to the Secretary to the Government
of India, Department of Education, Health and Landas,

GraNt FROM THE INDIAN PEoPLE's FaMiNe TRuUsT,

With reference to Mr. Manon's letter No. F.-30-36-A, dated the 20th February
1036, I am directed to repeat the request, made in this Deptt. letter No. 919.
Misc., of 22nd  January, 1936, to which Mr. Menon's letter is a reply,
that ths Board of Management of the Indian People’s Famine Trust Fund
may be moved to sanction immediately a grant of Rs. 50,000 for relief of distress in
this province.

2. Bevere scarcity is now prevailing in many of the districts in Western Bengal.
Those most seriomsly affzcted are Rirbhum, Bankura, Rurdwan—except the area
irrigated by the Damodar and Eden Canals—and parts of Murshidabad and Hooghly.
The other affected districts are 24 Parganas, Khulna, Nadia, Jessore, Howrah and
Midnapore. A declaration of scarcity under the Famine Code is about to he made
in the badly affected areus,

3. The causes of the 'pre:siling distress are as follows :—

The monsoon of 1934 was a partial failure in Murshidebad, Bankura and Birbhum
in particular, in which districts in the previous year also the outturn of crops was
far from satisfactory. In 1935, the monsoon failed again end rain cessed almost
completely in Beptember with the result that in the up-lands of the five districts more
nrlousl{_lﬂ' the rice crop was barely 4 annas of the normal and in considerable
amul ailed sltogether, and moreover was grown on not more than 70 p. ¢ of the
normal area.

4. In Burdwan and Hooghly further havoc was caused by two floods in 1835 due
to the sudden rise of the Damodar river owing to an unusual amount of rain-fall in
the catchment srea in Bilar. The first flood caused much damage to life and property
but came at a time when it was possible to replace the damaged crop by fresh
transplantation. A second flood followed carrying away this crop es well and was
followed by drought which rendered the cultivation of rabi crops impossible.

5. In these five districts, dependent largely for irrigation on rain water stored i
tanks, the failure of the monsoon for two consecutive years has left these iniptix
tanks dry. Drinking water is also scarce.

6. To relieve the distress due to the drought in 1934 test works w. ed i
'Bl.n‘mn I'Firhhum and Mnrehidahad in Octoher 1934 and wera mnti.mm: “lg-u-.m;'l‘alll.l .Tn:::
in Ml:_nllllt:ll'bnd. August in Birbhum and November in Bankurs. Agricultural losns
and land'improvement-loans were also freely given.
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7. Test works have had to be opened or re-opened on a far larger scale in Bankura,
Birbhum, Burdwan, Hooghly snd Murshidabad in Januvary this year and are about
to bs opened in Khulna and 24 Parganas. In other districts the District Boards are
utilising their normal programmes to give relief. To organise the work an Additional
Commissioner has been appointed. His reports show that the situation is serious,
ond test relief works will shortly be converted to relief works.

8. The ares affected by the present diatress is as follows :—

Area, Population,
sq. miles,
Birbhum . : . . . . . 1,286 582,000
Bankura . . . . . . . 714 317,639
Burdwan . . . . . . . 1,288 B2R, 987
Hooghly . . . . . . 700 600,000
Howrah . . . . . 26 89,000
Khulna . . . . . B8Y 597,885
Murshidabad . . . . 489 328,723
24 Parganas . . . . . . 198 78,338

9. Bince September, 1835, the following allotments for relief have been made by
;gga 103?1 Government to alleviate the distress due to the failure of the harvest of
--36 4

Ra,
Teat relief ¢Famine) . 1,28,464
Agricultural Loans . . . . . . 1,856,015
Land Improvement Loans . . . . . 46,275
Charitable relief . . . . . . 9,000
3,690,604

A detailed statement is attached which shows the total sallotments made since
April, 1835. '

Provision has been made in the budget for 1836-37 for—

Famine Relief . . . . . . . . 2 lakhs,
Agricultural Loans . ' . . . . . .
Ls:d Improvement Loans . . . . . . } 10 lakhs,

10. For charitable relief there ure at the disposal of this Govt. three small funds.
The Central Relief Fund, the Ram Lal Mukherjee's Fund and the Joy Govind Law's
Fund. The annual income of these three funds is Re. 11,200 only and the interest is
paysble half yearly, The present balance is about Rs. 800 which will be disbursed
immediately. Bteps to raise funds by public subscription are being underteken but
the calls thet have been made upon private charity for the Bihar earthquake, the
Quetta earthquake and the Bilver Jubilee Fund have reduced the amount that is
likely to be raised by this appeal. -

11. T am therefore directed to request that the Board of Management of the
Indian People's Famine Trust Fund may be moved to mske an immediate grant of
Rs. 50,000 as an addition to the grant of Rs. 30,000 previously made which is almost
exhausted—the oresent balance being Rs. 500 onlv, for the purpose of charitahlo
relisf in thy affected areas, to sugment the steps that have already been undertaken
by this Government.
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of cropa,
Government Government | I. P. F.
Agricultural | Government o Trust
Distriet. and Land Test Bengal Fund
Improvement Relief. gratuitous | gratuitous
. loans. relief. Relief.
L]
Ha. Rs. Rs. Rs,
Burdwan 1,16,000 25,000 6,500 5,000
Birbbum . 1,37,600 1,22.464 3,197 4,000
Bankura 2,26.450 38,114 8,800 7,000
Midna; 5,000 .. .. ..
Hooch?yo“ 30,000 30,000 1,600 3,000
24 Parganas 40,000 . . ..
Nadia . 39,480 . 750 500
Murshidabad . 1,21,387 21,000 .. 5,000
Jessore 20,300 .. 1,500 .
Khulna 20,000 .. .
Faridpur 3,000 .
Daocce . . 6,000 .
H]an.n gh . 6,300 . .
Tippera . 4,805 715 .
Rajshahi . 5,000
Dinajpur 18,500 .
Rangpur 31,780 .4
Pabna . 10,000
Malda . 6,000
Darjeeling 2,335
9,286,927 2,36,678 22,762 24,500

Copy of letter No. D.-171-Fam., dated the 2nd April 1936, from the Department of
Education, Health and Lands to the Honorary Secretary, Board of Management,
Indian People’s Famine Trust.

CoxtriBuTioN FROM THE I, P. F. TRUST TOWARDS THE RELIEF OF DISTRESS CAUSED BY
DROUGHT AND FLOODS IN PARTS OF BENGAL.

With reference to Rule 8 of the Rules of the Indian People’s Famine Trust
contajned in the late R. & A. Deptt. Notification No. 1616-F., dated the 26th July,
1900, I am directed by the Governor General in Council to notify to the Board of
Management of the 1. P. F. Trust the exislence of general and severe privation over
a considerable area in several districts of the Bengal Presidency.

2. A eoEy of the letter from the Government of Bengal, No. 5132-Misc., dated the
L]

26th March, 1936, which gives an account of the distvess caused by floods and
deficient rainfall is enclosed.

Copy of telegram, dated the 80th April 1936, fjrom the Director of Agriculture, Bengal,
to tac Department of Education, Health and Landas.

B482. Extract weather cmgﬁ report week ending 15th April. Begins.—During week
ending Buturday 11th Apvil 36,200 persons attended test relief works and 184 persons

received gratuitous relief in distressed areas in Murshidabad.

13,581 and 13,486
April.

were

Saturday 11th® idem.

In Birbhum and Bomkura

employed on test relief works Saturday 1lth
In Bankura 834 persons also received gratuitoua relief.
and Hooghly 3,774, 22,152 and 13,505 labourers
relief works during weok endin
were employed on test relief works doria
not received from Nadia —Ends,

i In 24 Parganas, Khulna
respectively were engaged on: test

In Burdwan 17,905 persons
g week. l"igum~ngnding test relief works
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Mr. M. Ananthasayanam Ayyangar: On a point of information, Sir. I
wovld like to know whether railway facilities for transport of food for men
or fodder for cattle have been arranged. That can be done easily.

Sir Girja Shankar Bajpai: 1 think that on previous occasions I have
supplied information to the House on this point. The position is that a
Local Government can make arrangements direct with tho Railway
concerned for the carriage of fodder at concession rates.

“Kr. M. Ananthasayanam Ayyangar: In view of the statement made by
the Honourable Member for Government, I do not prese my motion.

Prof, N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): I )
also wish to withdraw the adjournment motion¥ that stands in my name.

THE INDIAN TARIFF (AMENDMENT) BILL.

Mr, Deputy President (Mr. Akhil Chandra Datta): Legislative husiness.
The Honourable S8ir Mubammad Zafrullah Khan.

The Honourable Sir Muhammad Zafrullah Khan (Member for Commerce

and Railways): Sir, T beg to move:

“That the Bill further to amend the Indian Tariff Act, 1934, for certain purposes
regarding fents, etc.), ns reported by the Belect Committee, be taken into considers.-

(r
tion. -

SBir, as will be noticed from the report of the Select Committee, the
general feeling in the Select Committee was that what was originally item
(a) in the Bill, that is to say the proposal to admit staple fibre at concession-
ul rutes of duty, should, for the present, stand out. With regard to the
original item (b) which has now become item (a) the Select Committee
were in agreement that the change proposed might be carried out, but
apprehension was expressed that the proposed new scale of duties on spun
silk varn might prove too heayy for the cheaper qualities of yarn, and
Government gave an assurance, which [ repeat, that they would explore
the possibility of distinguishing between the various qualities of silk yarn
and adjusting the duties in such a manner that thev might press less
heavily on the cheaper qualities in the interests of handloom wenvers.

Mr. 8. Satvamurti (Madras Citv: Non-Muhammadan Urban): In  de-
clearing tariff values ?

The Honourable Sir Muhammad Zafrullah Khan: 1t has been ropresented
ou behalf of those who are interested in the import of spun silk yarn thut
it is possible, for turiff purposes, to distinguish between the = different

*“I wish to move for leave to adjourn the business of the Amsembly to discuss
a definite matter of urgent public importance, namely, failure of Government to do
anything to prevent deatls due to starvation, outbreaks of epidemics of cholera and
small-pox caused by famine in the Kandi sub-division of Bengal.'
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qualities of yarn and that if such distinction were made, it would be found
that the proposed rates of duties to be imposed upon spun silk yarn would
full very heavily upon the cheuper qualities of spun silk yarn: Government
undertook to explore the possibility of making that distinction, if it was
feasible to do so, to sub-divide spun silk yarn into several categories and

then to so adjust the duties that they should not press too heavily
upon the cheaper qualities. N

[At this stage, Mr. Deputy President (Mr. Akhil Chandra Datta) vacated

the Chair, which was then occupied by Mr. President (The Honoursble Sir
Abdur Rahim). ]

Mr. 8. Satyamurti: By executive order ?

The Honourable 8ir Muhammad Zafrullah Khan: I cannot say whether
that would be the method adopted. As soon as Government are able to
come to some decision on the feasibility of the proposal itself, they will

consider which would be the most suitable way of carrying out the wishes of
the House in that respect.

Another spprehension was mentioned in this conneetion, namely, that
the effect of these duties might be that cloth manufactured out of these
cheaper qualities of spun silk yarn might be dumped into the country.
Government also undertook to watch the situation in that respect and,
if they found any tendency of that kind, to take appropriate action.

The clause which was originally clause (c) and is now clause (b) in the
Bill, as amended by the Select Committee, is only consequential to clause

(a) of the Bill as amended by the Select Commitiee, and no comment on if
is called for.

With regard to what is now clause (c), that is to say, the clause desling
with duties on fents, Honourable Members will remember that in the original
Bill—item 49 (1) (a), that is to say ‘fents of materials liable to duty under
Itemn 48 (8), not exceeding four yards in length’ which might briefly be
described as cotton fents, the proposal was that the duties should be 50
per cent. standard and 25 per cent. preferential. The change made by the
Belect Comumitice, so far us this particular Bub-clause is concerned, is only
u change in the description of duties. The change is that the duties are
now described as ad valorem rates of duty applicable to the fabric of which
the fent is wholly or mainly made, but the actual rates of duty remain the

same. The duties on fabrics of which these fents are made are 50 per
cent. and 25 per cent.

Mr. 8. Satyamurti: Where is the item in the Act?

The Honourable 8ir Muhammad Zafrullah Khan: 49 (1): materials are in
48 (3). The proposal is that fents of this description should be subject to
the same ad valorem duties as are levied upon fabrics of which these fents
are made: the ad valorem duties are 50 and 25 per cent; so that the
recommendation of the Select Committee with respect to this item does

not muke any difference to the actual rates of duty as proposed in the
criginal Bill . . . .
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Mr. 8. Satyamurti: 25 per cent. Imperial Preference ?

The Honourable 8ir Muhammad Zafrullah Khan: Yes. But with regard
to (b) where the rame recommendation has been made, a difference has been
méade in the rates of duty as proposed to be levied in the original Bill and us
they are now proposed in the Bill as amended by the Select Committee.
Here also the original proposal was that the duties should be 50 and 25
per cent.: now the proposal is that the duties should be the ad valorem
rates of duty applicuble to the fabric of which the fent is wholly or mainly
made. The effect of it 15 this. As Honourable Members will observe, sub-
item (b) refers to fents made of materials liable to duty under item 48, 48
(1), 48 (4) or 48 (5) not exceeding 2} yards in length. Materials falling
under items 48 and 48 (4) are liable to a duty at 50 per cent.: there is no
question of preference. Materials which fall under items 48 (1) and 48 (5)
are liable to duty at the rates of 50 per cent. and 80 per cent. There is &
preference of 20 per cent. in favour of the United Kingdom. So that as
against the original proposal in the Bill, that all fents falling under this sub-
clause should be liable to duty at 50 per cent. and 25 per cent. the proposal
now is a duty of 50 per cent. on all kinds of fents—United Kingdom and
non-United Kingdom—which are made of material falling under item 48 or
48 (4), and a duty of 50 per cent. and 80 per cent. on fents of materials
falling under items 48 (1) and 48 (5).

(¢) remains the same as in the original Bill. The Select Committee
have proposed no change in sub.clause (d) though certain Members raised
the point that sufficient investigation had not been made into this matter
and that this matter should have been looked into by a Tariff Board
appointed for that purpose before any change was recommended. Honour-
“sble Members will note that with regurd to the change of duty in respect of
fents, that would fall under item 49 (I) (b) the recommendation is that thr
duties on United Kingdom fents should be raised from 25 to 50 per cent.
in the casc of fents made of materials which fall under items 48 and 48 (4)
and from 25 to 80 per cent. in respect of fents made of materials falling under
items 48 (I) and 48 (5). That required the sanction of the Governor General
in Council which has been obtained, and the Bill as amended by the Select
Comumittee is before the House. Different views that were expressed dis-
genting from the proposals uccepted by the Committee are set out in the
notes appended to (he report of the Select Committec; aund some of these
views find expression in the amendments of which notice has been given.
T do not wish to anticipate the arguments that various Honourable Mem-
bers might wish to put forward in respect of amendments that they desire
to support or to oppose, and T think, perhaps it would be more convenient
if [ were to wait until those arguments are developed hefore I make an
attempt to reply to them.

_ uhammad Ahmad Kazmi (Meerut Division: Muhammadan Rural):
On qn.:;):'o of information, Sir; the Honourable Member said in the speech
and it also oppears in the rcport of the Select Committee that so far as
items 48 and 48 (4) are concerned, 50 per cent. duty was previously
recommended in the Bill and it is 8o even now. But from the original Act
it appears 50 per cent. duty plus Rs. 1-8-0 per pound.

The Honourable Sir Muhammad Zafrullah Khan: I will explain that
Ttems 48, 48 (1), 48 (4) and 48 (5) sre items that relate to fabrics and
piece-goods. We ure denling here with fenta. The proposal is that on fents
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of materials liable to duty under these items, the ad wvalorem duties
applicable to those items should be leviable, not the specific duties: so
that, though the fabrics and piece-goods themselves are liable to ad valorem
and specific duties, with regard to the fents, the only propossl is that
the ad valorem duties should be applicable to them.

Mr. President (The Honourable S8ir Abdur Rahim): Motion moved:

“That the Bill further to amend the Indian Tariff Act, 1034, fod certain purposes
{_reggrding fents, etc.), as reported by the Belect Committee, be taken into considera-
ion.” |

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): 8ir, it has been the tradition of this House that in two ques-
tions, that is taxation and liberty, the Members were allowed to have their
say in full. Last time when we had a similar Bill in 1934, it took three
days for the reference to Select Committee, three days in the gencral dis-
cuseion at the consideration stage, and about seven days for the second
reading. This time we did not have any speeches at reference at the Comn-
mittee stage, and we thought, we would probubly consider all these points in
the Committee and save the time of the House. But the Committee practi-
cully tried to finish in very minimum time and it did not have time to discuss
in detail the provisions made in the Bill, and, therefore, there is no alter-
native for us but to discuss all those points now at this consideration stage.
T will not repeat my arguments, nor unnecessarily explain any points, but T
would like to have my say in full. T would like to divide my remarks into
four parts: in the first part I will diseuss the policy of taxation as outlined

by the Fiscal Commission . . . . .

The Honourable Sir Muhammad Zafrullah Khan: They are ull printed in
your minute, ure they not?

Dr. Ziauddin Ahmad: Which very few Members read and which will not
form part of the proceedings of the House unless it is mentioned here in

the speech.

First is the policy of protection as outlined by the Fiscal Commission ;
their report ir the last word in the theory of protection. In the second
part, I will review the working of the policy by the Government of India,
and, in the third, my own observations on the protection policy; and last,
the general observations on the items included in the Bill.

Tuking the first part: the Fiscal Commission laid down the following
principles of protection. The first principle which they laid down was that
an import dutv tends to raise the price of the article not only of the imported
article, but of competing locally produced articles. We cannot formulate
any mathematioal law by means of which this variation is regulated; but
there is no doubt, that it increases with the increased duty up to a certain
limit. T would just like to quote the words of the Commission's Report: at

page 87 they say-

“T4 is obvious that an import duty tends to raise the pri ot
articles »ut gleo of competing locnll; Plﬁ'uud ;  prices not only of imperted
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And then at page 44, they say further:

“That experience as well as theoretical reasoning shows that the price of Indian
manufactured cloth is influenced by the price of imported cloth even when the two
classes are not in direct competition. In estimating therefore the extent to which
the poorer classes will be affected by protection, it is not safe merely to ask what
proportion of their income is spent on imported goods.”

Therefore, the first principle they lay down, which canrot be questioned,
is that the import duty always tends to raise the pirces and naturally the
price level of the manufactured articles.

The second prineiple which they laid down was that the protection should
be the minimum. At page 48 of their Report, this is what they say:

*“That the protective duty should be restricted to the minimum necessary to attain
the object aimed st. We reject therefore all proposals which would found Indian
protection on an indiscriminate high rate of duties.”

Therefore, the second principle, which is rather an important principle,
is that tho protection should be the minimum. What do I call to be the
minimum in these days ? Any industry in which we provide 7} per cent. for
depreciation and 4 per cent. interest on working capital and 8 per cent. as
the profit to the shareholders is, in my opinion, a good protection, if they
can get this amcunt by fair selling prices. There is a theory expounded by
the Government of India against all principles of economics, against all the
recommendations of the Comnission, and that.is, that over-protection will
ulways help to lower the prices in the long run. There are always dis-
advantagas in over-protection. In the first place, if there is over-protection
in an industry, then that industry becomes very slack and it gets accustom-
ed to spoon-feeding, and then when the time comes for removing the pro-
tection, they will always demand a further protection, and thus, this kind
of protection will always be perpetuated. I shall just quote a few lines
from page 67 of the Fiscal Commission’s Report, and this is what they say:

“No one who has studied' the history of protectionist countries can be blind to
the fact that it is far easier to impose a protective duty than to reduce or abolish it,
As an industry grows economically, its political influence also grows, and it is in a
pgsitéon to exert considerable pressure on the body that has the power to modify
the duty.” ' .

This is really the experience of other countries, that whenever you give
over-protection to any article, then it is always perpetuated. Tt is easy to
impose it, but it is very difficult to take it out,

Again, Sir, at page 55 of the same Report, they say:

* But we cennot shut our eyes to the fact that in protectionist countries con-
siderable difficulty is experienced in reducing and removing duties, even when they
ara no longer required, and it is probable that such an industry will impose on the
whole a greater burden on the consamer than ita conditions really require.”

Therefore, 8ir, there is always a danger in this protectionist policy if
it is not minimum, and if it is over and above what is recommended by
the Tariff Board.

Bir, the next thing which I would like to advocate very strongly, on the
floor of the House todsy, and which is not discussed in the Report of the
Fiscal Commission, is that specific and ad valorem duties imposed alternately
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fall heavily on the poorer classes of people. The 25 per cent. ad valorem
or so much a yard, or so much a dozen, or 8o much a pound, whichever
is higher, is a most obnoxious form of taxation. The richer people pay only
25 per cent. while the poorer people do not pay the ad valorem, but they
pay the specific duty which is at a higher figure. This particular form of
taxation, which is introduced, is the outcome of an unholy alliance between
certain classes of people and the millowners. As a rich man one can afford
to go in for a higher quality of goods and pay 25 per cent. ad, valorem, but
& poor man having no income cannot afford to buy a higher quality of goods
and he has to go in for cheaper quality of goods, with the result that in-
stead of paying 25 per cent. ad valorem, he will have to pay 70-per cent.
as it works out. Is it fair, 1 ask, Sir, that the richer classes of people should
be charged 25 per cent. ad valorem and the poorer classes of people should
be charged 70 per cent. ad valorem? You might say that I should agree
to this principle in the interests of protection to industries, but may I ask,
if the poorer classes alunc should bear this duty in order to protect the
industry ? Sir, I very strongly protest against this particular form of taxa-
tion in which the richer classes pay at so much ad wvalorem or specific,
which is not at all justifiable. You put down ad valorem and specific, but
a combination of the two always affects adversely the interests of the
poorer classes. Therefore, T urge that this form of taxation should be
removed as quickly as possible, as it is the result of, ag I said, an unholy
alliance between certain classes of people.

Bir, it is admitted that protection is a burden, both to the consumer
as well as to the taxpayer. Tt is really a loan given by the consumers to
the industries on the security of the Government. Consumers are, un-
fortunately, a disorganised body just at present, but the moment they begin
to keep accounts of a particular protection, then they will have every right
to demand from the Government that the money paid by them, in the form
of higher duty, should be repaid to them by the lower prices in time as
promised by thfe Government.

8ir, it is an established fact that protection reduces the revenue of the
Government, and that loss of revenue must be made up by some other
method. Therefore, whatever alternative method*may be adopted, it will
again be a burden on the tax-payers of the country, and, therefore, by
having any form of protection the taxpayers are compelled to pay a second
tax due to the fall in the revenues of the Government.

There is a theory advanced by my friend, Pandit Govind Ballabh Pant,
in his Note of Dissent that, in all protected articles, should there be any
income at all, it should be spent in improving the article which is protected.
It means that if any particular industry is protected, the Government should
assume that there would be no revenue whatsoever, in the protected article.
This is ull right, and if we have a large number of articles under protec-
tion, then I wonder how the Government of India will be able to make up
their revenues. T do not know if they would care to raise substantially their
income by other methods, that is by doubling the salt revenue or by im-

ing any other duty, but this is & point on which I should like to dwell at
ength a little later, but the main point that I desire to emphasise, -on this
-ocoasion, is that protection is the loan which should be repaid. '
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arcdlhotme L e T et EN S
Then, the fifth prmclple whlch was lald down by the Fiscal Commis-

®ion, wus that protection has adverse influedees’ oh tlib!baldnoe iaf t.rade

'd the epuntrjr,a sn.d at pa.ga 81 of their Repart, $his is. what thay way:,

s "Ou the whole, }rom a oonudemhon of thess various tendnnqiu it m:y ™ oqn
-cl.nded that. the unmediate. effect of protection will be ‘some diminution both in
lmports snd exports,  but it is impossible to say whether the balance of trade would
%4 sltered. The present currency system in India depeénds on the maintenance: of a
- favourable . balance of trade.. The less distarbance thers is in the import and: export
.itrade, the smaller is the danger of upsctting the balance, and thus we have. ope
;nore argument for not embarkiug on indiscriminate protection.’ _

. The sixth point, which is laid down by t.he Fiseal Commisaion, is thi
‘no protection should be imposed, and no tax should be levied, without'
impartial enquiry by & Tariff Board. This is one of the most smpnrtnnt

cconditions which they have laid down. At page 53, paragraph 98, they aald’

“Jt will be obvious that the successful working of any such scheme of protectien
nas we contemplate postulates the existence of a thoroughly competent and impartial
.organisation,  or Tariff Bourd, . . which: .shall make enquiries into the conditien of
industries aud recommend whether protection should or should not be extended lo
fﬂm‘n and jf extandad what the rate’ of protnchon should be.'*

They eaid:

“The enquiries needed must be conducted by a smaller body, they must be much
more detailed, dnd thpy must embrace all, aspects of the mnse: and;liﬂmtb Dl 1‘°P"°'
-geniations from all mterests affected.” :

The Government. in this partwulm- case now before us, have nelthar
“appointrd n ‘Tiriff Board ner was, afiy s‘peéisl enquiry mide by thel, the
report: of which was laid before us. They may have made some ‘confidentisl
enquiry, but they never told the Sub-Committee or the House of the nature
iof that enquiry and what the result of the enquiry. wass Al do- hot) theie¥ that
it must be by the Tariff Bonrd; but T insist that it mbet be by an-impastial
body, and the figures and conclusions they arrived at mus’r be given to the
,House bpfore we can give expression to our views. .I thiak, i mwnfmr
"for any Government to ask the Legislature to legislate on sontiment. ol
without the results of their enquiry having heen communicated to us in th o

share of a report. They took no evidence, or whatever evidence theg took
"sshe-repotti of ‘that evidence has not been: commlmrcnted to* m

The seventh point, laid down by the Fiseal Comm’ssion, ‘was that 't"lére
ought to be a penodlcal examination by the Tariff Board. This is also
ety impoftant point.: At page 68 of their repors the' me.ﬁmmén

“We think thst the ]onhrd method lwh whlﬁh ;.Hhe ﬁBtafm can sal.lnfartor!lv maintain
jts contrnl over protected induatries is that the Tari wlth
‘the duty of watching the effect ©f ‘tha protectite duties’ fﬁm&?ﬁﬁ me
time to time such recommendations as it may think fit.”

T]}ﬂse are, the sqtvcn prlnctplea laid down bv t:h i‘ééglwdommhmon,

_n,nd our Goyemment is..conspi¢uous, in not obsenrmg ayon, ,Qm of . thm
pnnoxp'las which T ]:p,ve just out‘imed in the present Bill. i

* T eome to'the decond part, the working of she pmtechon bv the Gcmrh
mant of India,:' T'ami not enterifig'into dny detsils of the' various- ‘prrobesfive
measures adopted by the Government, but T shall just briefly refer to them

Jin.order o illuytrate noy. argument.. Take the-cape. of suget.: afxo- Mt go
.Anto details. . "'We imaposed & proeative duty of Rs, 7-4-0. per. m ,in 106,

e r_.rh- LRy hm
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but by a foolish act of the Government of India, which: no. intelligent man
can ever justify, this duty was raised by 25 per cent. by the amending Act
of 19381. I could realise the raising of the duty for revemue purposes, but I
fail to understand how a protective duty also could be raised by 25 per cent.
Tt means more loss. This mesns that the protection which was sanctioned
by the Tariff Board has now been increased by 25 per cent. The Govern-
ment of India realised their mistake and tried to rectify it bi imposing ‘&
kind of excise duty equivalent to the 25 per cent. which they had imposed.
1t wus very strongly opposed by the House, but the Assembly at that time
was 80 constituted that Government scored every point and succeeded in
imposing that exeise duty. According to the terms of the Fiscal Commis-
sion, the Government ought to have made an enquiry, year after year,
a8 to what profits these sugar mills are making in this country. But not
a single enquiry has been made. I have got sugar mills in my constituency
and 1 find that during the last four years they have realised the entire
capital which they have invested in the industry, and, as socon as this
protection hos ceased to exist in 1938, they have nothing to lose because
the whole of the capital which they have spent in the industry has already
been realised by them.

Mr. J. Ramsay Bcott (United Provinces: European): Which factories
please? I should like to buy some of their shares.

Mr, President (The Honourable Sir Abdur Rabim): This Bill hag got
‘nothing to do with sugar mills, '

Dr, Ziauddin Ahmad: I am just illustrating the point that Government
are failing in their duty of watching the progress .

Mr, President (The Honourable Sir Abdur Rahim): The Honourahle
Member had better confine himself to the Bill under discussion.

Mr. J. Ramsay 8cott: Would the Honourable Member kindly give the
names of those mills ?

Dr. Ziauddin Ahmad: Most of those mills are in Gorakhpur and Basti
districts.

Mr. J. Ramsay Scott: What special ones ?

Dr. Zisuddin Ahmad: Any of them. The other point is that Govern-
ment have not noticed that the sugar mills have actually killed the cottage
industry of making gur and similar industries. This is the effect of work-
ing thie protection. On the one hand, they are not standing on their own
legs, and on the other, they have killed the cottage industries: The other
illustration of other disregard is the steel and iron indismtry.

'Mr. President (The Honcurable Sir Abdur Ralim): The Honoursble
Member cannot go into that. The House canmot have s general lecture
on Jgiverse subjects.
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Dr. Ziauddin Ahmad: As regards that industry also, the -Government
are in the same position; they have not made any enquiry during the last
‘two years as to profit these particular industries sre making. It is their
buciness to see that they do not make a profit of more than six per cend.
and if they get a higher profit, it ought to go to help the industry and nob
go into tHe pockets of the shareholders. The position of textile industry, of
which hosiery is one example—that is also in the same position. We have
been giving protection after protection, and still they desire for more and
more, and it is impossible for them to be in an efficient condition and it is
impossible to get rid of this proteetion in future. It is impossible for them
to remove the efficiency.

~ The next thing which I should like to criticise very strongly, which is
also incorporated in this particular Bill, is this theory of over-production
fostered by the Government. They argue that there will spring up a large
numbear nf factories which will be immediately established, there will be
internal competition and the prices will go down. The theory of giving over
vrotection is absolutely wrong. It is uneconomic, it is not substantiated
by 4any argument, or by the experience of any other country. I appeal to
them that they ought not to adopt this principle, and that they shoufd give
vrotection only to the extent that is recommended by the Tariff Board,
that is protection which is sufficient for them to improve their ineﬁ!cioncy.
This is the first charge that I levy against Government. The second one
is that they have never exercised their right, as laid down by the Fiscal
Commission, that they should watch, year after year, how this protection
has actually worked, what profit the industries are making and whether it is
_such as is justified by the circumstances, or whether they are making

excessive profits and declaring heavy dividends. Tt is their duty to do it
hecuuse after all under their surety the consumers are paving the money to
the industries, but they should get just enough which may be necessary te
keep them in existence, so that, ultimately, they may stand on their own
legs. This is not intended for the profiteering of certain millionaires and
persons who own factories. The third thing, on which I charge the Gorv-
ernment, which they never did and which they ought to have done, is the
control of the selling prices. The Tariff Board recommended . . . .

Mr, President (The Honourable Sir Abdur Rahim): Is the Honourable
Member speaking on the proposals in the Bill or giving a general lecture on
economic policy ?

Dr. Ziauddin Ahmad: T am referring to the principles laid down by the
Tariff Board.

Mr. President (The Honoursble 8ir Abdur Reahim): The Honourable
Member should confine himself to the articles mentioned in this Bill.

8ir Qowasjl Jehangir (Bomhay Cnty Nen-Muhnmmndnn Urban): We
are discussing the Seleot Committee’s report. It is only the Belect Oou-
mittee's report that the Honourable Member can discuss.

Dr. Zisuddin Ahmad: I am disoussing the Belect Commitiee’s report.
Imducumg:nthﬁmeehonthsdubwhmhtha Gomnmentpqo-

pooatohvy
8 2
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M, /Pensident. . (The Honourable Sir Abdur Rehima): The. Clmir-gould
sarn the Honoumable Membet. The Chair reslly cannot allow.any: genersl
wdiecussion of the ecomomie paliey of the. Government. The Hqpourgble
Member must. confine himself strictly to the specific proposals in the: Bijl
M3 reported.on by the Beleot Commitice.

‘Dr. Ziswddin Abmad: The point which I would like to emphasize is that
the imposttion of the duty beyond the scope recommended by the Tariff
Board is obnoxious. ‘Unless I discuss the principles, how cap I show:that re-
womimendations are all wrong? I say that according to 'thlx&principles ‘the
imposition of the duty which is now being proposed in the Bill is wrong. -

. In#r. President (The Honourable Sir Abdur Rehim): The -Honourable
‘Member is really going beyond the specific points dealt with in the Bill.
Phe Chuir cannot allow him to discuss the general principles at such length.

Dy, Ciswddin Ahmad: I require about a month to discuss the general
‘principles. I am discussing only one of them, '

 “Pandit Nilakantha Das (Orissa Division: Non-Muhammadsm): These
points are all deslt with in the notes of dissent. |

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable

mber thinks that other Honourable Members have not read the minutes
«f digsaut, he can read them out. The Chair will not objeet to that, He is
now unnecessanily taking up the time of the House. oo e

Dr. Ziauddin Ahmad: 1 am only applying those principles to the parti-
cular iteins mentioned in this Bill. I leaverthe other failures of the Gow-
ermment of India and the third part of my speech in which I intended to
describe my own views on protection, to 'some other time. The first item
which ghey have included is this duty on silk yarn. Thix is & very important
thing. It is really & primary article for the cottage industry and any duty
which is imposed on yarn affects the cottage industry and the othcr point is
that it places the cottage industry at a great disndvantage as compared with
ﬁf’ mill ipdystry, because milla make their own yarns and they pay noduty
whpfsoever., This is really. an important point which the. Government
ought to look info. We have to safeguard the interests of the cottage in-
dustry and the conclusion T have come to is that if they are compelled to
impose sorqe duty an yaru, in order to protect the .yam industpy;and the
couritry, then that duty should he exclusively ear-marked for the improve-
ment of the cottage industry and should not be included in the revenue of
the Government, The policy which is underlying. this Bil] an whigh the
Government, have been following have resulted unfavourably, to the country.
The whoie stability and adjustment of prices has been' altered. Before the
application of this policy of protection India was in a prosperous ition.
The price Jovel of the agricultoral produets was higheér' #Bhn the price Tevel
of the menufactured artiéles, and: sinoe the imposition of this particulur
policy the prosperity ... .y oo TT G R

“ '3y, ‘President (The Foneutable Sir- Abdar Rahhif)s" TE0Hnotfable
Fraber fs really embatking ot o 'discudbion of subjects whiek Huve "hotlﬁ%
to do with this Bill. R R
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Dr. Ziauddin Ahmad: I am discussing yarn, = '~ sthlaimi b

mrment(‘l'he Honouruble Bir A.hdurRahm) The.,. ]Iomumbln
i Member .must. sonfipe himself to-the artieles in this Bill. The Chair in-,
aiﬂtlﬂonitx ! b . , N

- P Zauddin Ahmad: I give up this important topio-of protection:of hand«,
lopnr weavers. Coming ta the subject of the hosiery vis-a-vis our own milley:
I'would Lke to relaté one small story. Everybody understands what grazs
is. People begin to eat it as soon as it begins to grow in the form of
spinage. As soon a8 corn appears, they eat raw and make sweets, later on
they eat in other form.. Everybody who oame in contact with. it bagim.
to eat it. The geam has no rellef from any quarter. ~Then it:went to thex:
highest authority and lodged its complaint. The highest authority said:’
I also want to eat you, please go away’’. Well, this is the sort of treat-
ment that is meted out: to this hesiery. . Every persomn. at every stage
attempts-to- swallow it. : The highest suthority orders it to stay out or it
will swallow: it up. .. The Government of India go on playing with it without
definitely settling it -one way or the other, As this is an important.pping, X,
should just like to draw attention $o a few salient fagla iu my note. Imi
Dacember, 1988, the Camsmerne, Member brought a: Bill in which he im-
posed s 'duty on hosiery. He said that the duty which was being imposed.
wae heither a revenue duty nor a protective duty, but it was intended to
give substantive protection to the industry. ‘It was merely intended to
afford: teraporary shelter to the industry which wae suffering from abunormal.
conditions: which were cauged by abnermal factors, .. This was the object of
-that Biil, but, unfortunately, hosiery was.irested on an eatirely different
footing.. He gave in the ease of hosiery the full protection.that was recoms-.
mended by the Tariff Board, appointed two years ago, not only full, but &
" little. more, because, in the case of socks, the Tarif Board recommended,,
eight; annas.u dozen and the Bill provided ten snnae a dozen. The reporé of
the, Tariff Board was, not in the hands of Members at the time we hegan to-
discuss  this particulsr Bill. The Bill was referred to a Commities and.
afterwards to.a sub-committee. In the sub-committee Dr. Meek and Mr.
Hurdy pointed out on the 2nd February, 1984, that the equivalent of
Rs. 1-8.0 o dozen is equal to ten annas per pound. [ challenged thoss.
figures and I caleulated that it ought to be about B, annas. The sub-com-
mittee to which the Bill was referzad stugk. to tha provisions of the:Bill-mnd
‘hey recommended that the duty on hosiery :hnulj be on the nuimber bagis
n'ntfy not the weight basis and one rupee eight annas g dozen on
vests. This is really very remarkable. The Government of India on one
and the samc day changed the incidence of taxapion.. Og the. seme:day
they presscd the Select Committee to accept taxation by number, but they,
sent another Bill to press in which they changed incidenee of taxation fromy,
s ber _tp_.wgightl._-.,—.{,l have -got all thesg papers with me and in cese any-
ydy wants te rcsﬁ them, I am prepared to give them. I say, if you wan
di_ anything, do # in a fair and bonest mapper, but do not do it by the
;q]&-.dmr #s yow have been doing for the laat two years. '

The Homoursble Sir Mihdthiad Fatstitil Kndt: Did the Legislativé
Apsqunbly then .accept, the rate proposed by Goverameph? ...p.. 5 .,
wSiwy Eienddin shdhad:: 3 -was & Fidwi Astambly. Had Givératment prel:
posad Ra. 2 per pousd, the Legislative Aséémily would kive sscipted W

and said ‘‘Yes''.
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They ought to have made up their mind one way or the other and
stuck to their own gums instead of holding one opinion-oné day "and
another opinion on another day. Then, in the new Bill which they
produced they proposed a duty of nine annas a pound. This thing was:
zeferred to the Select Committee and the Select Committee, by a majority,
.consented to raiee it from annas nine to annas twelve a pound; snd’Mr.

‘Thampan, who was really very honest, admitted very frankly this fact.
He said in his speech: ¥, '

#

“OT hope I shall not he divulging a secret if T may say that the daty of twelve
‘annas per pound was arrived at as a compromise in the Select Committee. 1 was
one of those who wanted to raise it still further. There was another school which
thought that it might be reduced, and if my memory is right, it was Bir Josgph
Bhore who suggested a compromisa.’ ' )

Now, may I ask whether a duty is to be levied by these compromises ?

N Is it the policy of the Government of India that proteetion
4% Noo®.  honld be given by means of 8 compromise, by means of a
show of hands? Ts it not a very serious and a very solemn action of
‘Government, which they ought to consider very carefully on the Report
of the Tariff Board? Is this a matter in which they ought to say, *‘there
are 80 many hands for this, and so many for that, let us follow the
majority ‘view.”” This novel vprocedure of deciding wae surpassed by
a teacher who decided al] questions of Grammar by the show of hands of
the pupils. Bir, any person who has got any memse of honesty will be
shocked to hear that duties are sought to be levied by means of eompro-
miires. No doubt certain figures were given to us, subsequently, but
these figures were quite fallacious. Any honest man would have felt
indignant at them, because they gave us the cost price for one year and the
selling price for another yeur, and then they began to compare the two!
Is that fair? You must take the prices for the same year and this is
what they should have done. This action was exceedingly unfair on the
part of the Government of India. Then, there was a Standing Crder in
1081 in which they say that, ‘“you- cannot discuss & thing which has

already been disposed of once in the Assembly in the same Bession’’ and
the President sad . , . , .

The Honourable 8ir Muhammad Zafrullah Khan: How is it relevant,

Bir, to refer to what the President was pleased to say when that particular
Bill was under discussion, . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair asked
the Honourable Member to confine himself to the limits of this Bill and
to be relevant, but he seems to be difficult. The Chair d>cs hope. however,
he will bear in mind that there are other Honourable Members who
are interested in this matter and who want to speak, as it is seen there
ware & nuruber of amenmdents, and, the Chair believes, a number of
speakers are also waiting for their opportunity to speak. The Chair hopes
the Honourable Member will bear that in mind,.

. Dr. Zianddin Ahmad: Sir, we are prepared to sib for a month to
diseuss $his Bill, and 1 submit there is no reason;bs hurry: upiin matters
‘of taxation. (Hesr, hear.) ‘We: have u duty to owr tax-payers sad to
consumers and we must perform that,
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The next thing is that I find the same story which happaned in 1034
is exactly repeated in 1986. Now, there is no change in the quantum, but
they have very much enlarged the scope of that particular Bill. The
Tariff Board recommended protection only on two articles, that is, 'undor-
vests and socks, and now they have extended protection to a very large
number of articles under the heading ‘‘Apparel’”’. Now, the word
“‘apparel’’ cannot be defined. ¥ is also remsrkable that this was pasedd
and discussed by & sub-commitiee at a time when there was no Chairman:
No doubt you have given the ruling that the report is thereby not invali-
dated, but the fact remmning that the Select Committee was not properly
constituted because it was without a Chairman . , . . .

Mr. President (The Honourable Sir Abdur Rahim): The Henoutable
Member must bear in mind that the Chair ruled against him, and he has
mno business now to raise that question again. o

Dr. Zianddin Abhmad: But I may just mention the fact that at the
time this thing was discussed there was no Chairman of the Committee.

Bir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): There was a Chairman of the Committee. The seniormost
man who was on the Panel of Chairmen ipso fecto became the Chairman
of the Committee as soon as the Law Member left,

Dr. Ziauddin Ahmad: I want to say only this that the story of 1084
was repeated in' this ¢ase as well. The second thing, repeated, was thab
ihere was no inquiry of any kind. Bome confidential inquiries may
bave been made, but the results of those inquiries were never communi-
cated to us, and the incidence of taxation by which they have increased
thin verv large auantum wus not eommunicated to us. Therefore. * the
whole thing originated from a side remark given by the Woollen Textile
Industry. Now, here it says:

“If the woollen industry is to pay its way, it is essential that during the off-
wmeason it should be dble to turn its attention to the menufacture of hosiery from
cotton and other staple fibres and it is represeneed that articles made of cotton such
o YoM eouquey pasenboel wosj epew saeso-[nd pue 4000 ‘@yman payonq (oaay we
coming in increasing quantities from Japan are not included in the protected list of
the Indian hosiery."

This thing really occurred as a side remark in the report of the Tariff
Board which war formed entirely for different purposes. Thev took no
wevidence. Had they taken any evidence on this point and published the
evidenca on this particular question, then they would have been justified
mn making the recommendation, but from the side remark it appears that
their recommendation wae not designed to protect the industry, but it was
designed 1o give an additional income to certain woollen industries which
are idle in the summer months; so. this is really the whole basis on which
this particular Bill is based. This is the ongin of protection of staplo
fibre, which the Select Committee rejected and this is the origin to widen
the scope from two articles to hundreds. Therefore, it is rather unfair, T
‘think, to the consumers of the country that eimply on a gide remark on the
‘woollen industry, without any justification, without any impartial inquiry,
they have now extended the scope of the protection tp a Inrge, undefined
wariety of articles under the hesding ‘“’apparel”. 8ir, I challenge nny
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Member to define that, qprdy, I .took | gregt pains to. find it out . frors
Wehster s dwtlonﬁ.l"j w:.qhout\ success, Sip this is e taxasion, Bili, buk
the yague,word “appatel’; is.used herc it wap Hot used by either the Woollen
or by Cotton Tariff onrd and it rqally ip 8o, eomprehensiye s term that no
ang can, defige it precisely, and this is really one of.the sirong objections. I
have in view. We must know ¢learly what are. the things which we are
taxing. . We should not, use a word which, cantot.be convetiently defined:
and we should use words which can be -conveniently defined.and are intel-
ligible to every one.

" Mr. 3. Ramaay Beott: What werd would you suggest :théa

. Ziauddin Ahmad: The same word which the Tariff Bon.rd used
“fnbnc"—flhnc is very different froan under-vests, and ‘‘apparel”
eomprehends a largé numiber «of different things, Tecledfag-ieveri ' LaiHétta.
The' point 1 should like to amphusize and T -hope th¥ ‘Government will
seriously consider is this. I do not object to their protection. TIf they
want to protect, let them protect, but they ‘showld protéét trotr $he' #ront
door and not from the kuck doot: Thev should ecome forwerd and follow the
procedure laid down by the Fiscal Committee and have a regular enquiry
and definitely say that' these aréd’ the: articles which we want to protedt:
Do not give them over-protection. Give them only the protection whick
the Tarifi Board recommmended. Do ot extend ithes iaquattim & peetec-
tion, but stick to. the decisions arrived &t by the Tariff Board: I know,
Bir, that T have got a losing grownd to fight, but'T will fight ('NER'V 1mh -of
the g'round ‘“Ashiq ka jmmm hai, era dhum se uthui''! i

A TR A

Hr. B. Das (Onssa Dlvim Non Muhammadm} Sll‘, T rise to mrp-
port the motion that the report of theiBelect: - Committee be taken irto-
consideration. Bir, at the outset I will make :a few: obaervations on ithe
speech of my Honourable and learned friend, Dr..Zisuddin Ahmad. Tt
was gratifying to me and a great plessure to me—not having invested any
money in any industrial concern—to find that the Jearhed Doctor invested'
profitably in the sugar industry and that his investment has already been
doubled within two veara. TFor that he must be thankful to this House
which gave protection to an Indian industrv whereby my Honourable friend,
the learned Dactor. has been able to double his capitnl within two. vears
by investing in sugar. All industries in the eountry have been knocking
at the door of Government, I do not know whether it is the front door or
‘the back door, .but as far as the impression is left on the industrialists,,
it:is that the Indian industrias are not adequately protected.

To me,, it was a surprise to learn that the lenmec} Daoctor. enuncinted. tl;e
doctrine that tbe.industries have been over- protccted_ As an instance,
k& cited the hosiery industry. T was ulsq_ his coIleague in the Select Com-
mittes which recommended that protection, and at the time when that
Committee gat in 1034, T did not fee] that the Commdlttree WAS recorg-
mending_over -protection for the hosiery industry. hnt the Belxt
Committeo now wants to do is to fill yp certain lacuna. Everybody knows
that s certain country, taking sdvan e of the qul;a _which the Japmgﬁ:

vemmmﬁ g;\re1 to Japanese. ini qs ;-;; {:os] :Ey o@ieq th Q:

quantihea to India, and unless we stop the m&ushy of wéaring
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apparels made out of knitted fabrics, the hosiery ihdwitry? in India.

not survive. My Honourable friend, Dr. Ziauddin. &Xhmed, gave.§
sfory. I am reminded of the story that I reed in a book which a journalis-
wrote on Abyssinia. He found everythipg in Abyssinia costly, exaent .the
hosieries, He purchased a dozen pairs of hosieries at 3§ pence per pair and
&:sed the firet pair. As soon as he put it on, it got torn and he bad t»

w it out. Then he looked at the other pairs, but all of them were
children’s sizes, some big, some bigger and so on, apd the only pair that.
fitted him was the one which got torn on his first wearing it. The
journalist then commented that although his money was wasted, he obtairp
ed the exnerienes to see how Japan could dump hosieries from Jupan at 8§
penee per pair.. If, at this time, India wants to safeguard her industry,
the House must econgratulate the Government on having come to her
rescue and filled up the lacuna which the Belect Committee in 1034 could-
not cover.

I congratulato the Select Committee on having taken off staple fibe
from' the list of items for protection. Since then, I have received lettefs
and telegrams from Bombay and other places and I will just read oife
passage from one of the letters: '

“In fact the present move rouses the worst suspicions, mamely, that more and.
more preference is to be shown to the foreign interests by the back door.

Again, my Honourable friend, Dr. Ziauddin's term!

"‘Again the genuine consumer’s interests will suffer by the import of an article whidh
ey apparently make the cloth cheaper and ahow{., but' which will not  have  the.
same Lwting volue, and hence the cloth would really. be dearer to the consnmer.

I want my Honourable friend, Sir H. P. Mody, to take note of tha,
because this letter comes from Bombay.

, 8ir H. P, Mody (Bombay Mjlli::m‘nﬂrs'.Aasociation: Indian Commerce):
What 48 the name of the writer of the letter?

Mr. B. Das: I shall let.you know presently. The letter continues:

‘Agsin_the long staple Indian cotton will get a set back with the increasing import:
of ‘this stif, just as the silk received it with the increase of artificidl silk imports,
Thirdly, it will check the growth and development even of this industry, if it is
eontemplated even in near future.' ) ) : -

An Honourable Member: What is the name of the writer of that lettee?

‘Mz, B. Das: He is a Mr. Modi. In the Belect Committbe we were
.given to understend that there were large cotton growing tracts in the-
Punjab and aleo that cotton growing tracts were being developed in Sind
:and we thought that Government should not be sp hasty because ¢ertain.
mlarm has beéen rasised by certain particular mill intereste in Bombay or
elsewhere. :

" " As regards fents, I did observe the other day that 1 would véry thueh
Tike to have ‘seen it reduced to two yards picees. In the Select Committee-
'ft was pointed out by the Goverriment spokesitian thiat the Thdo-Japkfissh
,‘E;de m wént’ debifs Governient fom vedtding thi wige ot fahte Hom-
four 98¢8s 85 Ywo Jiras 0 iwih WiebWed BY AR B8 oer Hdy. ‘A9 BN
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Indo-Japanese Trade Agreement ig going to be revised ‘within a year, I do
hope that' Governmen$ will bear in mind this 'point and ‘will ‘reduce’‘the
size of fents so that the Japanese fents or foreign fents do not come in and
¢ompete with Indian manufactured piecegoods. I join my voice of con-
@emnation with  that of the Honourable the -Commerce Member ngaingt
those unscrupulous Indian traders who live in Japan and buy piecegoods;
eut them out into four yard sizes and import them to avoid payment of
high customs duty on the piece goods os they have been dolgg hitherto.
This is a dirty way of doing business, and if Government should bring
forward any proposul by whizh they will penalise such unscrupulous
traders, I will give the Government my whole-hearted support and T um
sure the House will give them the necessary support. The Honouralle
the Comunerce: Member explained that there were certain differences in
the Select Committee about the tariffs that will be levied on the fents.
"We. have signed.a Minute of Dissent wherein we have stated our views,
but, as certain amendments are going to be moved, I do hope thoss
amendments will be acceptable to the Honourahle the Commerce Memhor
and T necd not speak on them at any iength at present.

The next item is silk waste yarn, higher tariff on which I welcome. Tn
the Select Committee it was pointed out that Government realise now
‘the loss that sgericultural industry has suffered by the import ot cheap
‘yarng which are not merely silk waste yarn, but also artificial silk waoste
-yarn. Therefore, the Government want to put the same protective tarift
duty on thia waste silk yarn as it has on silk yarn. At the same time it
-was pointed out in the Committee that some of the very inferior waste
‘yarn may be verr much handicapped and may incidentally cause hardship
‘to the handloom weaving industry. Although there is certain amount of
:ngreement that the handloom weaving industry should thrive by import
'of such cheap yarn, we have to recognise that the taste of the country is
‘vanishing for finer class of goods, yet T support the view that was put
forward by the Honourable the Commerce Member that Government should
wexamine and if they find certain very inferior quality of artificial silk wadte
varns are coming and if such high duties will cause hardship on such
imports, they can bring in a Bl putting differential tariffs so that hard-
ghip will not be caused. 8ir, I particulurly welcome this high tariff on
‘the imported silk waste yarn, because, somehow their import to thig
countrv hag dono awav with the development of the tussore industry, the
sericulture industry and the development of aignl fibren and other fibres
that India can develon. T will ask my Honourable friend, 8ir Hormusji
Modv, & question.” Mv Honourable friend is very anxious to expetiment
on tho stanle fibre: have they ever done any experimenting on the risal
fibre and thé other larga varieties of fibre that grow in Indin? Wavelhey
#ried even to introduce the tussore yarn into the cotton mille? Sir, under
ithe guise of protection, nobodv thinks. and even my Honournble friend,
Rir Hormusji Modv, does not think, that the cotton textile industry will
get further protection after the poriod of expiry in 19887. The oldest
manufacturing industry, if it cannot survive after ten years of protection,
need not pet any protection at sll; it should. die a natursl death if it
comes to that. But we should not go on putting handi.caps against the
handloom weaving industry. and againe$ natural fibres. like tussore and
-other. things which T challenge . the Indian millowners that they = have
pever tried to experimept upon and nee in their mille. ‘And under  the
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guise of the protection of 1034 they import artificial eilk angd: menufecture
in Bombay shoddy and showy goods and flood the Indian market and
vitiate .the taste of the Indian consumer. The Indian peasant, who was
' acenstomed to a piece of tussore cloth, is today using showy artificial silk
eloth manufactured in Indian mills and also imported from Japan parti-
cularly, and its durability is so questionable. If I have my own way ard
if ever I become a Commerce Member, I will put the same duty on art-i-
ficial silk as T would put on the silk goods, and, thereby, the old artistio
toste of the Indian people will not be vitiated. The millowners can do
snything they like to change the taste of Bombay City or Ahmedabad
City. But T know Bombay as much as my Honourable friend, Sir
Hormusji Mody, knows it; and my Honourable friend does not seil a piees
of the cheap artificial silk fabric that they manufacture in thore three mills
in Bombay in Bombay City. And it is high time that patriotism should
play a higher part and they should not manufacture such kind of goods
whereby the Indian artistic taste should deteriorate. With these few

vemarks, I support the motion,

Pandit Nilakantha Das: Sir, in making my remarks on the Bill T will
leave off staple fibre. The Beiect Committee has unanimously deleted that
clause. That is o very complicated thing and there may arise a use-
less misunderstanding if anything more is said on it. Then there are two
other articles, except fents; one is waste silk yarn and the other is hosiery.
As to waste silk yarn, ete., Government have undertaken {o inquire, that
if en certain sub-divisions of the items specific duties are found to weigh
very heavily on the consumer unnecessarily then they have promised to

“bring in a Bill to relicve the consumer, if need be. In hosiery, after the
speech of Dr. Ziauddin, T may simply make a similar suggestion to the
Honourable Member in charge that he may carefully inquire if specifie
duties on pull-overs and slip-overs, which are said to be very heavy, actually
weigh heavily on the consumer out of proportion to the needs of the
industry, i.e., tax the consumer beyond what is required for giving proper
protection to the industry. T hope he will do it.

Then the main item for consideration in this Bill is fent. Sir, what
has been the history of this fent? The quantity of import has increased
from Japan but the total increase of import in cotton fent is not more than
three per cent., as is evident from the figures of 1934-35 as compared with
the figures of 1953-34. It may also be observed that Japan has gained at
ihe expense of the United States of America to a larger extent than at the
expense of the United Kingdom. The import of textile articles, during the
year, has also increased a good deal and it is natural that fent should keep
p#oe with this increase. But the recent figures show again that the
meseures we took in 1884 of reducing the length to four yards have beon
eflective even againet Japan, for the importa of fent from Japan are on the
wane. The figures for the eleven months ending in last February are less
than the figures for the corresponding eleven months of the previous year.
in the month of February last as compsred with the month of February
last year it is about half. So there is no question thut Japanese fent is
now 8o flooding the market, that by high tariff we shall have to prevent it
immediately. Moreover, it is quite likely that British fent is coming to
this country as it used to do before April, 1934, for we Havé génvis douhts
here as to the meaning of the figures. There is no distinction, so far as the
United Kingdom is concurned, between -fénte of mdte shen four' up o hine
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yards’ éﬁﬂ o? i‘éﬂta Ted§ gﬁm P‘Mﬁﬁbb.ﬂy thw audy m me ot
fn bo the , teditd Roim! fotrk to dine yards
might haw beén iududed il the url'ﬁbﬁad ﬁﬁ'm‘eé for' piece-goods.  What-
ever thit be, takitig the’ ﬁ%ureh a8 they are, wb dee'thut 'United Kingodin is
pethaps seiding less and less 1ot due o atly heivy duty; hor, as‘woldd
appear, ori 'théurlt of any sdvartage giveti to ahy other somitry. England is
enjoying a préfefence of ter pét cent. in dotbor fentd, acdording to- thé:
Ottawa A%-eehient Not only that, in all other fents such a4 o ificial silk,
of which Fngland sends a large quantity, she it also  being' gratuitously
iven a preference of ten per cent. Btill, she eanhot stand competition.
t is the fault néither of Japan nor of India. Then if this measure i
adopted and the Bill becomel law, Englsmi will be made to gain at the
expense of the United 8tated of America first and then Japan, for enters
prising Japan cannot very easily be défeated. The ecourse of events show
tha! the Tinited States of America will first be affected and its share of im-
port to India absorbed by the United Kingdom. That will be the clear
effect of this Bill. Even then Japun may nut be much affected: I do not
now if for that another measure of preference will be atked for. -

Fent is again a material which is mill waste. There has been a com:
Jaint that Japan ie sending spuribus fent, and my Honourable friend,
r. B. Das, referred to it. I have no intimate knowledge of the businéss

as such, and T do npt kuow how people send out piece-goods or fents from’
Jup.m and how they are tariffed in the Calcutta Customs House, but it is
very difficult to believe this theory, which T muy call a bogey of spurious
fents. The difference between the prices of piece- -goods and fents must not
be 8o low as to induce the merchant to purchase piece-goods at piece- goo&
prices, and for the advantage of 15 per cent, dd valorem, tear them to pieces’
of four yurds and to take the trouble and making the expense, of packing
them ugain and sendma them: oul to India,

Mr. @. '.I(organ ‘(Bengal: Eumpean) ’fq toke the trouble is to ma.ke
money,

. Pandit Kﬂ&k&nﬁl Das: What is the margin .of preference ? Suppose a
uantity of cloth worth, Rs. 100 will be at the highest not more than sixty
&pws when it is made into fents, . Tt can never be more than Rs. 85.
Vhen made into fents, the piece- goods cannot be expected to be priced ab
8% per cent. of its original value. Then, how can they think of tem’mg up
good piece-goods into fents und send them out to Indin?

There is arother argument put forward. Japon is always dumping ite
goods into all other countries of the world. ' Thut‘has been the genéral com-
plaint. T am not going to criticise that, I do not belicve in that theory.
B, tuking it for granted for arguments’ sake, that it can send piece-goods
a8 fente to dump the Indian market, we must look to another side of this
arguruent. Under ‘the Indm-!apuﬂese ‘Agreement, Japan is to send 400
million yurds of piece-goods.. Aevounts show, that irf no'yéar tias she beedt

abll:l;o send even 400 m:llion yuﬂh not o speak uf more than 400 million
yu

sﬁg.:. M Yuu m ﬁét amm » .
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8ir H. P. Mody: They have almost worked up(o iii.mﬁf-h'?_' Jobe 1T

. Pandit -Nilakanths Das: It may be my Henoursbla friend, Sir H. P.
Mody’s information..- 1f 1. may be allowed. to-divulge some . part . of ' the
proceedings of the Belect. Gommitiee,: I have gpt oflicial confismalion even
+hhvere that it is mot yet 400 million ;yards, and my fricnd, Sir H.,P. Mody,
tskas -perhaps presentibimself in the Select Committee. So, that argument
sntirely falls to the ground.. If Japan has already sent 400 million yards
-of piece-gpods, then ‘this:bogey of dumping might. be. put forwurd as an argu-
‘ment for.making good cloth into; pieces of fent and sending them to Indja
o floed the Indian mearket, . Lo G e e
' “Then, again, in an article like fent, ‘where is the arguinent for.. giving
-any preference ? It is mill waste and can bear any reduction.of price far the
‘sake of competition, I wonder bhow this ‘was agreed to st all at Ottawa,
but it hus been egreed to. The ten per cent. preference given-to cotton
fents only was all required for Ottawa, but therc was noreason to extend it
even to urtificinl eilk and other fents that the United Kingdom might be
sending. : S AT
Theén, dgain, this' is"a material' in which no caléuldtion of fuir selling
price is' necessary.  Yet tjje ‘fact remaing that the import of fenmts into
Tndin might affect otr mill’ afid dottage industry there is this likelihood,
‘particularly, nt this junéture, when our people do'nst get énough money to
purchasé their clothing.” The best tourse would then be to enter into an-
other agreement with Japan on quote basis. Bay ‘‘s0 much of fénts we
import ‘and no more.”” You could calculats and find out the average quan-
tity ‘which wduld be suitable for yoij‘r ‘prrposes - hd "ﬂ‘l"--_&fj\l.lt)‘t#." ' Bimilar
uoth dgréements may, if tieed be, He entered into ‘with'''sountwies. Dut
what are we going to do here? 50 per'cent. duty for non:United Kingdom
and 25 per cent. for United Kingdom fents dd valorem? T do not understand
in what Way either'the mil] industry or the cottage industry will be-benefited
by this measure. T know that we are always anxious to give séme employ-
ment to the highly super-annuated labour in the Utited Kingdom which
“epnmiot ‘&dapt itself to the modern worlll conditions, and hence is tnis
rinciple of preference, which is permeating the ‘éntive fiscal rystem of India.
i obher cases, there might be at'least some arguments, but in this particular
case there can be none, for this is mill waste. If England gets an adventage,
there is. the inherent.danger that much of {he margin- will be absorberd by
the mid en and the article will be sold at & higher rate in' this country
on account of the higher duty op non-British fents, -

And then again what of the United Btates "of “America? ¥ will po
out of the market altogether. " Mny T ask for wlhint fault 2 What is the use
of giving this preference then? Preference,' ss a principle; is very obnoxi-
ous’ and ‘spetially prefernce to England is' poison to Indian economic
system. The other day in the Sclect Committee, you may find from the
minutes of dissent, it wus apprehendéd that if we did not agree to this
hipghly preferential prgtéction in the’ matter of fonte, the entire Bill is in
'ddhger of being withdrawn. ‘What s thé meaning of this? Thir Bill is to
supplement sothe riansures that were adopted 'in this Fouse! they are all
ettt und sbpatite: they have no inter-rélation with each other: fent has
nothing bo-do’ with sitk thread; nor’ has efthier got anything to do with
hosiery, ior; probably, 'with $hie devélopinent of teeliniqup in spinning staple
fbre.” If wé o ho} for :gnhehm ‘agreé or, if by a majority we throw ont

bnié pastiotlunelduse Which Hras o BaMing on'any othieé ladse’ of she i,
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the Government say they will not proceed with the Bill. What is thie?
Fiven in 1981 'or 1880—1 do not exactly remember the date—whén dotton
protection first came to be discussed in this House, my Honourable friend—
either Sir Homi Mody or Mr. Jinnah—said, ‘‘Oh, there is no way ont:
there is the pistol in one hand and the dole in the other. We have no other
option but to accept the dole, for we are starving.’” Even then it was said
by the Government—''Tf you agree to this preference, then we give this
protection.”” Who is giving this protection? And who is interested in
preference ? ' If our own mill owners, who ask for the protection, ure not
willing to give this preference, if they look upon that preference 'as a pistol
pointed at their head, then who is interested in this preference? I.want to
know. Why should Government threaten the House saying, ‘‘If you do not.
give this preference to England, we shall withdraw the Bill: we shall not
proceed with the Bill"’? It is evident that things are not being managed
for the inlerests of India, nor are measures being adapted exactly to the
real needs of this country. The basis of consideration is somewhere, and
from that place is dictated all the policy which should govern the economics
of the Indian Empire. Oh, save us from our friends! We are giving to
our cost a good deal of preference to England: we nre raising our loans
there, we have linked our currency to that of England, and we are sending
what we call home charges, though it is not our home; and if any man, even
these big mill owners whom we protect 8o much, our rajahs and zamindars,
anybody, if he wante to go on a pilgrimage outside India, his place is in
London and Lancashire and all those places; and that means a good deal of
protection to English shipping and the English market. We are keeping
this army in India and we are diverting so many purchases to England. In
epite of us we are giving these and many other like preferences. Why then
this bogey, time after time, that if protection is not granted to England, it
will go against the intercsts of Indian industry, Indian economics and
Indian markets ? We do not like it. We definitely say this; and the
recent decision on the Ottawa Agreement, though not specifically on this
question of Imperial or British preference, it is undoubtedly tantamount to
a clear vote against such preference. We, who are vitally concerned in the
-matter, know that we cannot thrive at all under this principle of giving
preference.

In this matter, it may be said, we have agreed to a preference of ten
per cent. As it is, the Ottawa Agreement has been denounced. In six
months it will go. There may be another negotiation, whatever it may
mean in scope, character and effect. But what is this 20 or 25 per cent.
preference proposed in this Bill? This is not even under Ottawa. This is
a fresh measure and if instead of 25 or 20 per cent. we agree even to five
per cent. preference today, I am afraid it will be taken to be a measure
congidered freely out of the atmosphere of Ottawa by this House separately
und decided upon as beneficial to the interests of India, and that not on the
basis of nny reciprocity. It is a separate issue altogether and we are going
to pnes this measure of heavy preference: why? What good will it bring
to India? There may be sn argument: ‘‘Oh: it is according to the duty
levied on piece-goods of different varieties, just the existing ad valorem duty
‘we are going to put on fent: how can we put more duty on England?" Is
there any prescriptive right or do the Government mesn to say that when
we have swallowed a camel it is no good straining at a gnat now? Yes, we
‘bave been made to give heavy preference to the United Kingdom in certain
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piece-goods enumerated in items 48 (1), 48 (3}, and 48°(5) in the Tariff Act,
1.e., articles made of cotton and artificial silk. Does it naturally follow
that even todsy when we were discussing this particular articles of fent, we
must go by that prescriptive rule? This is a new measure, a new issue
considered under fresh circumstances. In a different atmosphere you are
judging it and you begin yout new policy of putting your whole tariff system
in order and levying tariffs according to your own needs, even from today.
A mun can correct himself at any time. It is no good argument to say.
"Yesterday you were doing this and that: you were an accomplice with me
in stealing and committing dacoity. 'T'oday you say you are good and you
refuse to come with me.”" That is no argument. A man can become good
any day— any mowment: even Asoka turned his life in one day, or &

moment; because we were giving heavy protection before, it does nod
matter . . . .

Mr. M. 8. Aney (Berar Representative): Was it good that he turned like
that ?

Pandit Nilakantha Das: Even so let us hope our Honourable friend, Sir
Muhummad Zazrullah Khan, will become one day like Asoka or Buddha:
why should he not becormne? He must begin a new life. Let him simply
feel— We have done wrong: we have done wrong to this country, to our-
selves: we have simply kept the mill owners in our pockets for certain pur-
poses: we are proposing measures ostensibly for the good of India, but
really with something else in view. We give these mill owners baits of
protection and they swallow oll preference. We propose and they are
_bound to say, yes." Let him come out and just discuss these things in a

free atmosphere, on a tabula rasa, on a new platform. Then even these
mill owners will be with us and we shall be with them. The Government
will never hear these discordant notes. The other duy my Honouruble
friend advised this House: “‘I am ready to do anything: you just agree
between yourselves and come to me'’—that is, if the village industrymen
and the mill owners—the oconsumers of yarn and the mill owners agree, the
Honourable the Commerce Member offered to simply say ‘Yes’ to the
agreement. But how can we agree? In what atmosphere are we ?

The Honourable 8ir Muhammad Zafrullah Khan: I did not say what the
Honourable Member s attributing to me.

Pandit Nilakantha Das: I remember, 8ir, in regard to yamn supply to the
handlooms weaver . . . .

The Honourable Sir Muhammad Zafrullah Khan: I suggested that if the
two interests would get together and there was a possibility of some kind
of agreement and the good offices of the Government could help to bring
about an agreement, I would do what I could. I did not say thut if some
-agreement wus brought to me, T would support it.

Pandit Nilakanths Das: But it comes to the same thing; it does not
vitiate my line of agrument. Even the mill owners fret, they do not like
this arrangement of protection with preference, but it is their own imme-
diate interests that makes them always side with the Government. So T
propose that this principle of Imperial prerference should be obliterated
from our minds. Of course, if there ix some Kind of reciprocity or mutuak
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‘nnderstending, that is a different. matter, and $hat wlll be parhaps on p
ifferent busis. For the present we have, been committeed to many . prefer-
#n0es, it is not Ottawa alone. From the Steel industry day when we did
.mot know of any agreement or of any advantage being gwen to Indin, we
‘have begun British preference, which was then called. ‘not British prefer-
enge as such’, because other countries produced cheaper and, therefore, we
Inust purchuse from England at the same price. But if we are to purchape
‘at all from outside, let us for the sake of our industries have fixed quotas.
.Again, if we huve to purchase from outside, we shall purchage\at the cheap-
,est market today. By measures like theso we shull serve thé. intereste of
the mill owners, the small industry man, the village industries as well as
the consumer. Now, we are at u very critical time. The other day 1 suid
“{hat us a nation we were heading towards an economic ruin, and at such.u
juncture, the old worn out methods and meuasurcs, influenced by various
terests in this country and outside, indigenous and extrangous,—4hese and
Ese things that blur our clear vision should be completely put out of the
way—should be forgotten, and we should begin on a clean slate, and we
.8hould think of no preference; we should think of improving our own indus-
#, our own PﬁOnOn’lch and our own CmBuﬂlErB‘ on tn].l(.- ﬂals U.f our an
ueeds ‘and our own capaclty With these few words, Sir, I support the two
claua(,u and T ahould like to amend the Fents clause.

Mx. 8. 8a urti Bir, I do not. complain, but I claim to be s \rery
cloae studont of the proceedmga of this House. Sir, I got this Bill at
Qwht. o'clock this morning, it is &, very important measure; and I am
exchted Sir, within a couple of hours to read all these pages, to digest
‘them, ‘and to.be ready here to take part in the debate, I quite. agres,
that, so' late as the 22nd of April when the temperature here .is ubout
109° it is very tlrugg to the nerves of. ever}bodv but it. dpes seewn; to
me fhnt the blamq is not ours., The Government stsrt  the Assembly
on the 8rd of Februarv, though ususlly they used to start on the 2lst
‘of .J“ammrv, and ihey bring forward a measure of this importance so late.
We have tn.ad our ‘best t-p expedlte this matter, but, even in spite of the
best will in the world, a complicated fiscal, measure like this does require
gome careful nnd ealm consideration. That is my only excuse for getting

just now, and T should like fo ask .my. Hongurable. frignd, . the €om-
‘mer¢e Member, the ]hs ‘ﬁ'ca.{non Jor Imperiat Preference in the original
Bill us prevented, as also in the Bill as reported by the Select Committee.

- Now, fir, the vote of thiu House asking the Gtévernment to give I'Tt)hga
of the termination of Ottawa is there. The Government's promise to
give notice, in pursuance of our decision, is slso there. At the same, time,
the fact nlso'is there thab in this mornifig's"papers, we road, that in the
House of Oommons the President of the Board of Trade savs, the Gov-
ernment oi India have'mot yet given anv notice. I know, Sir, the
leisurely wavs of the (Government, but 'thma weeks must be long enough
even for this lazy Government to have given notice. After nll, we wanted
to give notice to terminato the ngreement, at t.hq-end of aix.4noutha, but
by these dilatory tactics, thess six months, hawa een made seven. mopths,
e thus it can be, maﬂa eirht months or pine months or eyen tex month
aid 80 on and sp forth., But it does seem to me. whather it is at,

o order whqn at m htem‘;lp there, for,the Go remmen# to .come lwp
—an\i w8y, “now reference of 25 per ‘sent.’ whioh 5 much more than

-
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ten per cent. preference grapted, even under the - Ottawa agreement.
Now, S8ir, these Imperial Preferences can be justified on one of twe
grounds, either they form part of an entire scheme of mutual preferenceg
which was alleged to be the cuse for Ottawa, that the United Kingdom
gives you preferences for certain articles, in return for which you givg
certain other preferences. That is not the case here, These are pre”
feren~es which stand or fall on their own merits. I should like to know
what is the consideration, the quid pro quo for India in return for thess
preferences. ,

Becondly, Sir, I can understand that the state of the industry is such,
the import market is such, that these preferences are best calculated to
produce the different clusses of cloth which India desires to produce. ¥
am one ot those who believe that protection always imposes a burden on
the consuiner. It is a burden which consumers can be persuaded to bear
on two conditions, namely, that the burden will graduslly diminish es
the I[ndian industry becomes more efficient, and us the need for protec-
tion becomes less and less. It cun also be justified on the ground” that
the industry concerned is necessary for the economic well-being of the
nation as n whole, and, therefore, consumers have to pay a slightly higher
price, although the production may not be immediately increasingly
cfficient, in order to promote the economic welfare of the nation as a whole.

8ir H. P. Mody: Hear, Hear. ’

Mr. 8. Satyamurti: Now, Sir, I want to know whether in this case.
my friend has not the advantage of having the Government in his pocket,
.. 1 have not . . .

Sir H. P. Mody: Why?

Mr. §. Batyamurti: T know that. My friend has only to walk acroas
there to get what he wants, and, therefore, he can afford to smile. Why?
1 object to this unholy alliance between Indian and British capitalists.
This is the pistol. My friend, 8ir Homi Mody, wants a preference, then
the British capitalists want another preference; they join together, and
then say—''Take this or no preference to you'. Is this kind of thing
going to be swallowed by this House, 1 want to know? :

Sir, in the dissenting minute, vou will find, signed by our Deputy
Leader, and five other Honourable Members of this House, belonging to
three orgarized parties in this House, this is what they say: :

«\We mee no reason why in these circumstances any discrimination should be made
i i Kingdom beyond what is laid down in Ottawa Agreement, snd
in favour of United FRLOT e fents should not he lowered except in the case

1 0] that the rate on h )
:: ('.(::t:;:ls {enr;.l;,P?:ewhich the 10 per cent. preference given to the imports from the

United Kingdom should be continued for the present. We have reasons to believe
th:; the 1:1‘:0::” of the members of the Belect Committee share our view and would
have stuck to it, but for the apprehension thai insistence on the point may endanger

the passage of the Bill."”

Now, Bir, T want to know what is behind it! What is the position of
Government? Is it the position of Government that this industry shall
not get this protection, unless Imperial Preference to the tune of 25 per
cent. is given? If that is so, I should like to kmow what the justification
for it is. There is no justification even on the basis of Ottawa, that is

o
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to say, we are not presented with a complete picture, and, therefore, we
want, to know what thig is. This Ottawa is a thing which, evidently,
we can kill, but we cannot bury it; it comes up again and again, like &
ghost. We have it in the famous Mody-Lees Pact, which I hope to kill .
end bury some day or other; we have it again in the Indo-British Trade
Agreement. We have it again in the Iron and Steel Industry, (Protection)
Aot, and today in this Bill we are asked to give protection on the hasis
of Imperiii Preference. 1 had almost raised a poiut of order, Mr. Presi-
dent. Therc is a rule which says that no motion shall raise the same
question which has been decided in the same Session. In this Session,
the Assembly has decided that there shall be no Ottawa Preference, and
vet, within three weeks after that, without doing snything to implement
that decision, the Government come along with the help of my: Honcor-
able friend, the Baronet, from Bombay .

An Honourable Member: He is not yet a Baronet! (Laughter.)

Mr. 8. Batyamurti: Coming events cast their shadows before.
(Laughter). . . . . and say to the House, vou must take this
Imperial Preference. I want to know how they justify this.
The whole scheme of these Tariff Acts deserves to be examined. I see my
Honourable friend, the Finance Member is ““working'' clsewhere, ana,
thereiore, [ cannot reach him, but 1 do hope that Government Members
will consider whether these fiscal Bills which affect directly or indirectly
the revenues of this country ought to be treated in this piece-meal manner.
We get small Acts, a Tariff Amendment Act—first amendment, second
amendment, and so on. 1s there any co-ordinating brain behind this, or
is it the work mercly, from time to lime, done at the instance of y
Honourable friend fron Bombay who comes along and says, ‘I want
something done’’ and the Government say, ‘‘Hullo, here is a Bill,” and
produce them like rabbits from a hat. Is that the kind of thing which
We are going to have in this country? Are you not going to have a pur-
poseful, conscious, organised, intelligent, fiscal policy for this country?
It seems to me That the Government have got to examine that point cf
view. Becondly, I find this Bill which seeks to amend the Act of 1984,
given large powers to the exccutive. The original Act suys:

1 p.M.

It shall come into force on such date us the Governor General in Council may,
by notification in the Gazctte of India, appoint in this behalf.”

The same clause appears in this Bill also. I should like to know the
reason for this power being given to the executive and not being vested
in the Legislature. Moreover, you will find, in the Act which this Bill
scoks to amend—section 2 of the Act gives power to the Governor Gen-
erul in Counecil to:

“Fix, for the purpose of levying the said duties, tariff velues of any article
enumerated, either specifically or under general headings, in the said Schedules as
chargeable with duty ad valorem and may alter any tarifi values for the time being

in force. Different tariffi values may be fixed for different classes or descriptions of
the same article.”

- When my Honourable friend was speaking, he referred to the ohser-
vations in paragraph 8 of the Select Committee’'s Report in which they
88y :

'*We, welcome the assurance given to us that Government will egplore the possibility
of distipguishing between the various qualities of silk yarn and of so adjusting the
duty as to fall leas heavily on the cheaper qualities . . . . -
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1 ventured to interrupt him, and asked him a question in what mauner
the Government proposed to implement that assurance. He told us, at
thal time, jthat Government would examine the Yusestion, and would
take such steps as they then thought desirable, either by executive action,

gor by coming to this Honourable House. 1 merely ask for information,
I should like to be told by the Honourable Member what are the prin-
ciples on which these tariff values are fixed, and the principles on which
they are amended from time to time, and how different tariff values are
fixed for different clusses or descriptions of the same uarticle. 1 am an-
xinus that this should be explained. in order that the House may be
assured. that they are not being manipulated for any purpose, except for
the purpose of giving the protection this House contemplates in passing
auch Bills, Tn thc sub-parargraph of paragraph 3 we get a description
of the changes made in the Bill by the Belect Committee. They are
given in clause 2 of the Bill. 1t refers first to silk yarn which is defined
in Item No. 47. It is divided now into two classes—one silk yarn including
thrown silk warps and yarn spun from silk waste or noils, but excluding
sewing thrend, and (2), silk sewing thread. ‘The detinition is made riore
comprehensive, and the sitk sewing thread 1 puf mn separately. But 1
find in ltem No. 47 the date given is 8Ist March, 1989. I take it that
the object of this .Bill is to retain that date, in' this Bill also. 1{ T am
right that the object of this amendment is merely to define in a differ-
ent manner the artiele mentioned in column 2 of the l'irst Schedule to
the Indian Tariff Act, 1934, I should like to know the principle on which
these dates are fixed. ls it' because Government are satistied that the
need for this protection will cease by that date, or at least a case will
have arisen then, for a re-examination of the whole question? I am

—raising that point because of the ruling which vou gave the other dav.
In all these fircal messures. if the date expires and nothing happens.
we can do nothing in the matter, except to nccept what the Governnient
gives or reject it. We can no longer make any suggestiona for restor-
ing even the dutv as levied on or before those dates. 1 should like w0
know the case of the Government for fixing the date. 1 mnotice in this
Schedule, in certain items dates are given, and in other items, no dates
are given, I think those items will continue, until the Act is repealed,
With regard to the particular item with which this Bill deals, 1 should
Yike to know the case for fixing the date as the 31st March. 1080, as
the date up to which this protective dutv will endure. T think the Housa
is entitled to some information on that matter.

The most important part of the Bill ig defined in Item 48(1) which
origmally was:

““Fents, not exceeding four-yards in léng‘th, being bona-fide remoants of piecegoods
or other fabrics.—Preferential Revenue—35 per cent. ad valorem ttandnrg rate of
duty—25 per cent. ad valorem for articles produced or manufactured in the United

Kingdom.”

That is. a ten per cent. preference sccording to the Ottawa scheme
was put in there, But here you will find it is divided into three classes:

‘(@) of material liahle to duty under 48 . (3), (that is to wsay, cotton fabrics)
not exceeding 4 s in length,—Preferential revenue—the ad valotem rates of daty
applicable to the fabric of which the fent is wholly or mainly made.”,

: o ; i : o2
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‘The preference is, British manufacture 25 per cent. and non-Britisp
manufacture 50 per cent. and the nature of the duty is defined as pro-
tective. I should like to know whether the facta in the possession of the
Honourable the Commerce Member today justify, from the point of view.
oi the vrotective nature of the duty, only 25 per cent. in the case of
British manufactures and 50 per cent. in the case of mon-British manu-
factures? 1f so, what are those facts? Why should this preferenco of
25 per cent. be given to British manufactures? FEither the industry
wants protection and wants it to a certain extent. If it does want pro
tection, why should not the industry get protection against all non-Indian
products? It seems to me that this thing can be justified only on a
business basis. What is the business basis for giving a 25 per cent. pre-
ference for British goods. and imposing a duty of 50 per oent. against all
otber goods? Then clause (b) says:

“of material liable to duty under Item 48, 48 (1), 48 (4), or 48 (5), not exceeding
2§ yards in length.” -

The length has been reduced now from four vards to two \ards.
This again is described as preferential revenue and the rate of duty 1s
defined as ad valorem rates of duty applicable to the fabric of which
the fent is wholly or mainly made. Now, 8ir, if we go into these various
items, you will find, Mr. President, that in items 48 and 48(4) there is
no preference; but, in items 48(1) and 48(5), there is a preference cf
20 per cent, for British goods. 48(1) is—fabrics not otherwise specified.
containing more than 90 per cent. of artificial silk—80 per eent. for art:-
wien of British manufacture and 50 per cent. for articles not of British
munufacture. Similarly, with regard to 48(5). fabrics not otherwise spe- .
citied contsining not more than ten per cent, silk but. more than ten per
cent. and not more than 90 per cent. artificial silk, British manufacture 30
per cent., not of |Britigh ymanufacture 50 per cent. Incidentally, 1
should like to have some exposition of this phrase, '‘preferential re-
venue’’. Is the preference to govern the revenue or the protection or is it
both preferential and revenue? What exactly does the phrase mean,
and can he justifv on the facts in his possession how 30 per ceut. alone
will be good enough protection for them ngainst ‘British goods, while 50
per cent. is reaquired for non-British goods? Then. we come to the third
clasy of materials not exceeding tour yards in length—preferential revenue
85 per cent. ad valorem 25 per cent. ad valorem. That is the only arti
¢le in which the present rate of ten per cent. is continued; that is to
say., no increase is soucht to be made. but even there I would like to
know what is the justification for this ten per cent. preference. Then
the last clause is clause (d). That refers to item 51. The definition is
now more comprehensive. including apparel made of cotton interlocking
material, cotton undervests, knitted or woven and cotton socks and
stockings, and here the protective duty is 25 per cent. ad valorem. This
is the whole acheme, and I suggest that the Honourable the Commerce
Mcember must make out a case for Imperial preference. I also notice a
lacuna in this Bill. I believe it is a lacuna. If it is not, it must be
deliberate. Even according to the Government. these preferences which
they want to give are to last only so long as Ottawa lasts, or is it the
case that, independent of Ottawa. these preferences must last for ever?
I dare say in his reply the Honourable Member will deal with this point.
I sincerely hope go. I have given notice of an amendment, “provided
this lasts so long as Ottawa lasts’’. We shall discuss it at the proper
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tirve. I am mervelv asking for intormation as to whether these prefer-
ences, which the Seleet Committee have now recommended, are to lant
only for the Ottawa period or after the Ottawa period. If the lattep ia
the case, it seems to me that the vote of this House in regard to Ottuwa
is rought to be got behind.

v

Mr. M. 8. Aney: Flouted.

. Mr. 8. Satyamurti: Not merely flouted. They certainly want us to
agree by a back door what they cannot get by the front door. With the
silent vote of my friend who lost on Ottawa. he wunts to get it by the back
door

There is only one more point that I wish tc make at this stage. You
would have noticed, and the Government ought to have noticed, an
incrensing tendency in every section of this House—not confined to this
section—to fight this protection because they believe that the interests
of the consumers are being sacrificed. 1 do not agree with that view my-
self. 1 am in favour of protection, but I am unxious that the results of
that protection ought not to €aure to the pockets of a few people, but
to the people of this country as a whole; and those large capitalists who
henefit by these protective duties must be ruthlessly taxed, and they
inust be made to contnbute the greatest possible amount to the well-
being of the Btate; and supplementary to this, we must consciously
support small and cottage industries, in order that the price which the
consumers pay may go into the pockets of the poorest in this country, to
whom even a small addition of income will mean all the difference hetween
hunger and something to eat; and that can be done only by a conscious
attempt on the part of the Government, to protect small and cottage
industries increasingly. With regard to cotton hosiery, especially, I be-
lieve it can be developed by small-seale cottage industries. 1 therefore,
welcome this measure; but there is this cloven foot of lmperial prefer-
once. I ask the House to reject it, and make it cleayr that, even if wé
give help, it will be only for the Ottawa period, and only up fo The :en
per cent. scale.

The Arsembly then adjourned for Lunch till Hali Yast-Two of the
Clock.

The Assembly re-assembled after Luneh at Half Past ‘Two of the
Clock., Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

_ Mr. President (The Honourable Bir Abdur Rahim): Bir Muhammad
Zafrullah. (Prof. N. G. Ranga also rose to his feet.) '

The Chair thought the Honourable Member’s Party had really spoken
quite enough. There are three Honoursble Members of his Party who
have ulready spoken. .

Prot. N. G. Ranga (Guntur cum Nellore: Non-Muhammadsn): On
certain aspects, 8ir, I hold different views and rather very strong views,
and I think it is only fair that I should be given an opportunity of
speaking.
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Mr. President (The Honourable Sir Abdur Rahimn): The Chair hopes
the Honourable Member will not be long.

Prof. N. G. Ranga: Mr President, . . . . .

Sir Muhammad Yakub: Mr. President, with your permission, I would
like to raise a point of order before my friend proceeds with his speech.
Under section 84 of the Manual of Business, a Bill which comes from
8 Select Committee must be ‘‘made available for the usé of Members
for seven days unless the President, in the exercise of his power to suspend
this Standing Order, allows the report to be taken into consideration’’.
Now, Sir, so far as I know, you have not vet suspended the rules, and
the report has not been made available to the Members for seven days.

Therefore, I submit that the Bill cannot ‘be taken into consideration
today.

The Honourable Bir Nripendra Sircar (Leader of the House): Sir,
under section 84, on page 32 of the Manual of Business, it is provided
that ‘‘any Member of the Assembly may object to it being so taken intc
consideration’’. If objection had been taken, I would have applied that
the Standing Order be waived. No objection was taken; the motion was
moved; four or five speakers have spoken, and the Honourable Member
has acquiesced too long to raise his objection now. 8ir, the question of
waiving the Standing Orders does not urise.

Sir Mubhammad Yakub: There is nothing in the rules to prevent me
from raising objection at this stage. :

The Honourable Sir Nripendra Bircar: The rule shows that objection

has got to be taken before the question of waiving the standing orders
arises.

Mr, President (The Honourable Sir Abdur Rahim): The Chair thinks
that the objection taken now is too late. There have been a number
of speeches on the motion before the House and the Chair may also say
that, if objection had heen taken at earlier stages and if an applization
had been made to the Chair for waiving the Standing Orders, the Chair
would, in the circumstances of the case, have been prepared to waive

the Standing Orders. 'The Chair thinks the objection taken now is too
late.

Prof. N. G. Ranga: This is the first occasion on which I get the
opportunity of expressing the consumer’s point of view in regard to the
system and the policy of proteetion followed by the Government of
India. Here is a Bill which seeks to protect some Indian industries
against imports and the dumping coming from Japan and other countries:
and by ome stretch, by one stroke of the pen, this Bill, in it original
form, has sought to raise the duty from thirty per cent to fitty per cenmt,
and, in some cases, the rises almost amount to between sixty and seventy
per cant. It was because 1 had an opportunity of being a member of
the Select Committee that I was able to get an inside idea of how these
questions are usually discussed in Belect Committees of-this House.
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8ir, I can only say, as a result of my own experience of the working
of this particular Seleot Committee, that I am alarmed at the prospects
¢ for the consumers of this country. There is a proposal, Sir, at the very
end of this Bill—it is termed item (1) in the Bill—in its amended form in
which the proposal is made, to bring afresh with the schedule of pros
tected articles subject to protective duties, ‘‘cotton knitted apparel,
including apparel made of cotton interlocking material, cotton undervests,
knitled or woven, and cotton socks and stoekings”. This is a large class
of goods. There has been no direct and specific enquiry made up till¥l
now into the necessity or otherwise of bringing these classes of artioles
within the schedule of goods subject to import duties in this country. Yet,
Bir, this item was introduced and it was brought before the House, later
on before the Select Committee und in the Select Committee it came to
be pussed and now it is agnin before the House. 1 should like to know
whether, in the view of Government, proposels for bringing new classes
of goods within the purview of their system of protection can be brough¥
up before this House without, first of all, being placed before any
impartial tribunal or organization. The Fiscal Commission has made i
perfeetly clear that whenever any proposal for protection is made by any
particular industry, a Tarif Board must be uppointed or steps shoul
be taken to see that every possible care is taken to investigate into the
necessity or otherwise for affording protection up to the extent nsked
for by businessmen, or to any extent considered to be necessary and yety
we find the Government of India coming forwurd with this very import-
ant proposal without even thinking of getting it investigated either by the
~ Tariff Board or by uny other Committee. Curiously enough, it has been
accepted by the Scleet Committer and now we dre asked to accept it
again, This indicatce how the general temper of the public, ‘interested
in the industrial development, seems t¢ be in the country. Are we going
to have indiscriminnte protection in this country, or are we going to have
discriminatory protection? If we are to have indiscriminate protection,
then we can press upon the Government the necessity for bringing as
many goods as possible within the purview of their protective system and
imposing as high duties as possible, whenever we think it necessary, ta
ask for such a protcction. If on the other hand, we want discriminat.ry,
protection, then we will have to conform ourselves to some of the prin-,
ciples that were laid down by the Indian Fiscal Commission. "I will only
indicate a few of the points that they have, themselves, mentioned, as
the most important to be eatisfied before protection can be granted at
all to any particular industry, that discrimination should be exercised in
the selection of industries for protection and in the degree of protection
afforded so as to make the inevitable burden on the commodity as light
as ig consistent with the due development of industries and that the
Tariff Board, in dealing with schemes for protection, should satisfy itself

. he industry possesses natursl advantages and that, without the heln of
pmthm.tit i:n n:t likely to develop at sll and that it will eventually be able to
face world competition without protection, that raw materials and merhinery he
ordinarily admitted free of duty.”” and s0 on. .

““That industries essentis] for the purposs of pational  advance are adequately.
protected,” etc., ete. .
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 Now, Sir, in order to assure ourselves that whenever any particular
proposal for affording protection for any particular industry is brought
before the Government, they shculd take care to see that protection is
granted only if it is absolutely necessary. The Indinn Fiscal Commission
recommended :

“That a Permanent Tariffi Hoard should be created whose duties will be inter alia
ta investigate the claime of particular industries to protection, to wateh the operation

of the tsrifi and generally to advise Government and the Legislature in carrying out
the policy indicated above.”

But, Bir, till now no attempt has been made by the (iovernment of
Indig to establish a Permanent ‘Larif Board. When I myself suggested,
‘At question time, to the Government of India the necessity for the estub-
lishment of this permanent Tariff Board, the predecessor of the present
Commerce Member simply stated that he saw no necessity for the estab-
Hshment of such a permanent Tariff Board. 1 do not lmow why Govern-
ment have thought it fit not 1o give effect to this most important
secommendation of the Indian Fiscal Commission made so long as 1922.
Bir, out of the ten important recommendations made by the Indian
Fiscul Commission, only four were {he most important recommendations
and out of these four. this particular recommendation for the establishment
of a permanent Tariff Board forms the very second.

The Honourable Sir Muhammad Zafrullah Khan: 1s not the Honour-
able Mcmber wundering nway from the motion under discussion?

Prof. N. G. Ranga: I do not think, it is vague.

Mr. President (The Honcurable Sir Abdur Rahim): The Honourable
Member must confine himself to the Bill under discussion and not intro-
duce irrelevant matters.

! Prof, . @. Ranga: 1 am only suggesting that the last itemn of proposal

fhat is made here by the Government of India to afford protection for this
garticular thing is ultra vires, if it were examined in the light of the
recommendations made by the Fiscal Commission.

.

~ Mr, President (The Honourable Sir Abdur Rahim): What does the
Honourable Member say? It is ultra vires?

%

Prof. N. G. Ranga: Yes, Sir. The proposal of the Government is uléra
tires. They should not have made the recommendation that they did
without first of all getting it examined by a Tariff Board. The Govern-
ment might say that there is no Tariff Board at present, that there is no
time for them to approach any Tariff Board 1o get its report, because 1
know for a fact, and it is a fact, that there is no permanent Tariff Board.
Merely because the Government of India have not thought it fit to give
éffect. to this particular recommendation made by the Fiscal Commission,,
which is the second of the most important recommendations made by
the Fiscal Commission, naturally, whenever such emergency arises, even
according to them, they cannot very well think of placing this particular
proposal before the Tariff Board and get an impartial enquiry made and
obtain its recommendations. Nevertheless, the wonder ir, we are now
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asked to accept this particular proposal on the plea that there is an
emergency. The emergency is created, und emergency has become
g lllnnvoidabla ‘merely because of the failure of the Government to do its
duty.

A second principle is introduced into this aund that is Imperial Prefer-
ence. QGovernment do not wish to admit that there i¢ any scent or any
smack of Imperial Preference in this Bill. They simply say it is on the
meritg of this particular case that they have thought it fit to suggest this
recommendation, namely, 50 per cent duties on other non-British goods
and 30 per cent on Britirsh goods. But the mere fact that there is 20
per cent difference between the duty leviable upon non-British goods nnd'
the duty leviable on DBritish goods, does show that there is Imperial
Preference and that is sought to he introduced fin this manner, in a
sort of buek door manner in order to help this House voluntarily to
nullify its own decision that it has taken onlv verv recently after so
much of debate and consideration.

Now, Sir, the Fiscal Commission in its third recommendation has stated
it categorically that no gemeral system of Imperial Preference should be
introduced. It might be said, that in spite of it, this House has agreed
with the Government of India in introducing this principle of lmperial
Preference in the shape of these Ottawa duties. It may be so. It was
because the Government of India themselves have co-operated in that,
not only that, they have taken the initiative in, somehow or other, per-
. sunding this House to sccept that proposul. But now that that particular
. policy has been upset by this House, us well as by the Government by
the recent decision of this House, I consider that it is not right that the
House should go back upon that decision. We should go back to the
position in which India found herself at the time when the Fiscal Com-
mission made its recommendation that the question of adopting a policy
of preferential duties on a major number of commodities should be referred .
to the Indian Legislature after a preliminary examination of the several
cases by the Tariffi Board. Therefore, Sir, if I um right, I think I am
right in assuming that we are in the same position today in which India
found herself when the Fiscal Commission was naking its recommenda-
tion, Government certuinly are unjustified in coming forward with this
particular proposal in the disguise, even of Imperial Preference, without
first of all getting a preliminary examination made of all these things
by the Tariff Board. It may be that they do not have any Tariff Board
at present to deal with these specific cases but they could have appointed
a special Tariff Board and got these cases examined thoroughly, placed
the results of their findings before this House and then usked this House
to give its own opinion on this particular question. Instead of that
Government simply try to flout the recommendations of this " Indian
Tariff Board ‘and, somehow or other, hope to have itsé own way just
when the House is rather tired because of this weather and just when
the House is on the eve of dispersing for this next recess. I think, Sir,
this method is most obnoxious, most unfair and most unjust. It does
not really become any first-clngs Government and I do not know how
my Honourable friend, Sir Muhammad Zafrullah, has allowed himself
to be influenced by this scheme of Government and has come forward
to place this proposal before this House. '

- Sir, there was a proposal made, which, fortunately, has been dropped
by the Select Committee, to Iower the duty on staple fibore. Why was
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this proposal made? In whose interest was it made? The impression

was borme in upon us that it was introduced rather to benefit the Indian
mill industry.

The Honourable Sir Mubammad Zafrullah Khan: That is no longer
before the House.

\

Prof. N. G. Ranga: Yes, that is also one of the things which formed
the basis for the discussions of the Select Committee. And we are dis-
cussing not only the result of the discussions of the Sclect Committee
but also the Bill, and, therefore, I think, I am quite relevant in discussing
that. The second paragraph itself refers to that particular question. I
ask, why should this important proposal have been placed before the House
without its being inquired into by a Tariff Board? It was said by
Government that they wanted to benefit the mill industry.

Mr. President (The Honourable Sir Abdur Rahim): Has that been
recommended by the Select Committee ?

Prof. N. @. Ranga: The Committee has recommended that it should
be dropped.

Mr. President (The Honourable Sir Abdur Rahim): And the motion
of Government is that the report be accepted.

The Honourable Sir Muhammad Zafrullah Kham: The motion relates
to the Bill us amended by the Seleci Committee.

Mr. President (The Honourable Sir Abdur Rshim): It is no longer
before the House, and the Honourable Member cannot discuss it.

Prof. N. G. Ranga: Anyhow, some of us have pressed the view that
no contingency has arisen why greater imports of this material should be
allowed to come into this country, and we also pressed the view upon
Government, which happily they have come to accept, that the handloom
weavers stand to lose very heavily if that particular proposal were to be
insisted upon and the only interest that was to be benefited......

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is again talking of staple fibre. That is not in order.

Prof. N. G Ranga: There are certain reasons......

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
ruled that that cannot be discussed.

Prof. N. G. Ranga: All right. Sir, again and again references were made
to the reports made to Government by their various experts, the Imperial
Council of Agricultural Research, the Indian Cotton Committee, the
various industrial interests and so on; vet those facts were not placed
before us when we were discussing this "particular Bill in the Select
Committee. We do not know how Government have come to the conclu-
sion that these proposals were necessary and, therefore, should be placed
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Pef_ore this House for its acceptance. And, on avery. one of these items,
it is possible for any one to raise a number of first class objections, not
because he is anxious to raise those objections for their own sake but
because the interests of large classes of people are seriously involved.
Take for instance item (a) in clause 2 of thig Bill: b

“Bilk yarm inclnding thr ilk d i i
but, excluding sewing tz f:l,\'vn silk warps and yarn spun from silk waste or noils,

You find that there are interested here two classes of people, those
Wha? el_(e_ out their living in the sericulture industry and those who earn
their living in the handloom weaving industry. This amendment seeks
to help the sericulture industry, and I am myself interested in helping
those who are engaged in that industry. I am prepared to have any such
f}mendment._ in their interests; but, at the same time, I am equally
interested in the welfare of the handloom weavers. I am naturally
anxious to know to what extent the adoption by this House of this parti-
cular amendment is going to affect adverselv the handloom weavers. I
wanted that information in the Select Committes but I could not have
it. I am afraid we cannot have it even now, because I rather suspect
Government themselves have not got that information. It was up to
Government, in an important thing like thir. to have taken some time,
to have placed this proposal before a Tariff Board......

Mr, Pusldo:_:t (The Honourable 8ir Abdur Rahim): The Honourable
Memb_er has said that repeatedly. The Chair cannot allow him to go on
- repeating the same thing over and over again,

Prof. N. G. Ranga: Even in this regard Government have failed 1In
their duty.

Coming to the next point, I come to the question of these fents, My
Honourable friend, Dr. Ziauddin Abmad, has raised that point mather
pertinently thie morning, whether any of these proposals for protection
ought to be made by Government as a result of an impartial inquiry
wade, or whether they are to be made as the result of a higgling of
the market either in the Select Committee or anywhere elee. 1 charge
this Government with not being sufficiently seriously minded about this
problem. I charge this Government with not trying to know its own
mind. I charge this Government with trying to come to a conclusion in
regard to the rates of protection that ought to be given, in a light-hearted
fashion and in a most careless fashion and only in order to satisfy some
interest or the other and almost on the spur of the moment. They should
have known their own mind; they should have come to a conclusion
after they had perused the results of an impartial inquiry that such and
such duties were absolutely necessary and, therefore, could not be lowered
and could not be increased. And if they could have come forward with
all their materials and placed them before us, it would have been possible
for us also not to have pressed here upon this Government for any alter-
nate proposals or to make any attempt that we have been obliged to make
st the Belect Committee or even here in order to make this Government
a little more reasonable than it is anxious to be. Instead of that, several
proposals had to be considered and came to be considered. WLy should
it be 8o if there were any svstem in these things, if there were any sense
or seriousness in these things? Why should it be necessary for a respon-
sible Government to come and say, 5O per cent., 40 per cent., 25 per
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cent., 15 per cent? It is a mere higgling in the market like any two
Toms or Dicks or Harrys and in this way they have come to settle these
very important things. Is it not a fact that if protection were to be
given the consumera would suffer? Is it not a fact that if protection
were to be given on a scale of 50 per cent. instead of 80 per cent., the
consumers will be made to pay very much more than they ought to and
is it not a fact that if 30 per cent. duty is enough, instead of suggesting
30 per cent. duty, Government come forward, as a sort of freqk of inspi-
ration, to propose a duty of 50 per cent., the interests of the ‘consumers
are bound to suffer? But, unfortunately, consumers seem to be rather a
helpless lot. Whenever it suits the purposes of this Government, they
come forward with an argument in favour of the consumer,_nnd. when-
ever it suits anybody else, they come forward and talk about it. They do
not seem to be very serious about it. If they are really serious about
consumers’ interests, then they must thorourhlv satisfy themselves that
the conditions laid down by the Indian Tariff Board are satisfied before
any protection is given. An enquiry was made, a report was......
Mr; President (The Honourable Sir Abdur Rahim): The Honourable

3 Member has repeated that ad nauseam., The Chair cannot
FM: allow him to go on repeating.

Prof. N. G. Ranga: 1 am not repeating the same argument.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is.

Prof. N. G. Ranga: If I cannot even use the word ‘‘enquiry’” and if
it is considered to be repetition

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The

Honoursble Member has repeatedly been arguing the same point; he has
said that more than once. '

Prof. N. G. Ranga: I have come to the conclusion that as far as con-
sumers are concerned, there is every danger of their interests being
ignored, and I have come to that conclusion not only because as a stu-
dent of economics 1 have observed in the past history of this Government
and in the past history of the protection policy of Government that it has
been so, but also because of my experience on this single Select Commit-
tee. Consumers have to orgsnise themselves. 1 agree that consumers
have to exercise a sense of responsibility. They do have the responsibi-
lity of trying to contribute their share to foster the industries of this
country. They do have to bear their burden of taxation in order to help
the industries of this country to grow, and they also have to assure the
pavment of minimum wages for workers - and & minimum return for
agriculturists. They do realise that they cannot have everything for
nothing, for the mere asking of it. They have to pay the price for every
commodity, but that price must be fair, that price must not
be a forced one and that price must not be artificially boosted
up by & system of protection about which this Government
go in an irresponsible fashion. Tt is for that reason the time has come,
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I think, for the consumers of this country to organise themselves as
they have done in America and try to make their voice felt. If it had
not been for the fact that somehow or other the consumers’ interests also
came~io be voiced in the Select Committee, the staple fibre item would
have been there. I am not going to the argument relating to that. I have
only .one point to make, It would have been there if it had not been for
some sort of an agreement. Therefore, the consumers cannot afford to
leave their fate to be judged by the tender mercies of this (Government,
and it is for that reason I have suggested in my Minute of Dissent—and
1 state it agnin here—that whenever such questions come up for discus-
sion in this House and are referred to Select Committees, the interests of
consumers shoula be properly represented and properly safeguarded. The
best way by which the interests of consumers can be saferuarded is by
accepting the second recommendation of the Indian Tariff Board. But I
do not know what the opinion of Government is in regard to that propo-
sal. So many years have passed, nothing has been done, but on the top
of it, they want to add insult to injury by coming here and placing this
particular proposnl for preference, not on the plea that preference is good,
not on tho plea that it is preference, but on the plea that no higher duty
is necessary on British imrortse. We are told that British imports are
very small, not more than eight millions of fents, whereas the Japanese
imports have run up to nearly 39 millions in 1935-86. Therefore, if there
were to be any necessity at all for a higher duty, it is to be levied on
the Japanese imports and not upon British imports ond, since, even at
the present low rate of duty, the British imports seem to show a tendency
to go down, there is no necessity that our proposal to equalise these duties
should be accepted or that our proposal that, pending the final cessation
of the Ottawa duties, only a ten per cent. duty should be levied should
be accepted. Sir, I think this argument advanced by Government as well
a8 by some other Members is rather fallacious. We do not huve statistics
in regard to the imports of fents which measure more than four yards,
but less than nine yards. We had statistics for fents not exceeding nine
yards between 1931 and 1933, but since the new duty has come to be
imposed upon fents mot exceeding four vards in 1983-34, we do not have
those figures. It is quite possible that the imports of fents which e_axceed
four yards in length but are less than nine yards have gone up. We do
not have those facts at all. We were not supplied with those facts, and,
as long as there is that scope for doubt, it is impossible for us to accept
the arguments of Government that the British imports show a progressive
tendency to come down, and, therefore, there is no reason why we should
raise the import duty upon British goods also to the level of the duty
imposed upon non-British goods.

Secondly, suppose we impose s lower duty upon British goods. Are
British goods going to be sold here at a cheaper rate? No, Bir, because
8 higher duty is imposed upon non.British goods and the price of fents
in this country is fixed by our merchants and traders, only in the light
of the higher duty imponeil’ upon non-British goods and not in the light
of the lower duty upon British goods. It may be contended that the
British cost of production is a little bit higher than the Japanese cost of

uction and, therefore, it would not be possible for Britishers to reap
all the benefit. But benefit there is: whether it is to the fullest extent
of the difference that is intended to be introduced by Government by
this Bill or whether it is a little less; and to that extent the British
producers would be able to gain at the expense of Indian consumers, I
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have no objection, and the consumers of this country have no objection,
to make their quota of contribution towards the industrial development
of this country, but certainly I take very strong objection to being-made
to contribute, even to the extent of a pie, for the bénefit of not only the
Britisher bt any foreigner, merely because, thereby, I would be able to
give some protection to some of my own industrialists in this country. If
I am to give any protection, I will give it in such & way that the indus-
trialists of this country would be able to benefit themselves and, through
them, their workers and not outsiders. \

Bir, a long time ago, in April, 1984, an Honourable Lfmnber of this
House, Birdar Harbane Singh Brar, truly said: : o

“That under the British system of Government the rich govern the: law and the
law goverrs the r. 1t proves beyond a shadow of doubt that the rich . can
manipulate anything to get any legislution passed, aud to bring pressure to bear upon
the' Governmeut by their propaganda, the Press being at their disposal, the cinema
and other entertainment houses,”

And T would add, as the latest, broadeasting system also. That is how
they are succeeding in' getting this government to do their bidding, sand
I am rather surprised that an Indian of Sir Muhammad Zafrullah’s intel-
ligence should have allowéd himeself to be carried away by the momentum.

‘The Honourable Bir Muhammad Zafrullah Khan: Sir, I protest agninst
this statement that I have permitted myself to be carried away by the
momentum of something or the other. I am funlly responsible for what 1
have put forward and T have given it full consideration.  Honourable
Members may not agree with me, but that is no reason for their suggesting
that I have been carried away by something or the other.

Prol. N. G. Ranga: All right, Sir: 1 wanted to give the Honourable
Member the benefit of doubt (Laughter), but he will not have it. We know
now that whoever gets into this systemn of Government, somehow or other
is lost: and, naturally, the interests of the consumers are sacrificed in pre-
ference to the interests of these rich people. One rich man is cnough, one
powerful man is enough, one capable man is enough . . . .

Maulana Shaukat Ali (Cities of the United Provinces: Muhammadan
Urban): One Ranga is enough! (Laughter.)

Prof. N. G. Ranga: One taotician is enough, provided, of course, he can
claim to have all the rich people behind him, to influence this government,
headed as it is in the Commerce Department, by my Honourable friend,
Bir Zafrullah Khan; Government proposes this lower duty. They have
given their reasons, T have advanced one of our reasons why we do not
propose to accept that. The other reason that T wish to advance for the
consideration of this House, i this: that the prices of our commodities,
especially in regard to these fents, are high and are bound to be as high
as are permitted by the highest import duty imposed upon non-British
goods., Who pays all that? The Indian consumer. Why should he be
made to pay all that higher price? If import duty up to 50 per cent. is
necessary on fents, impose it upon all imports. Then it is argued: ‘'Oh,
the consumers, as far as British goods are concerned, are going ta be made
to pny very much.”” That may not happen: These goods will be sold at
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the same price, but the benefit will go to the Britishers, and I am not pre-
pared to sacrifice the consumers for the benefit of the Britighers, however
much they may be anxious to embrace us in the manner in which Dhrita-
rashtra of old wanted to embrace Bhima. I know this wonderful embrace
‘will only reduce me to dust, has reduced Indian peasants as well as the
consumers and producers in this country almost to dust as a result of this
Ottawa Pact and will do so, hereafter, also, if we were to allow it. There-
fore, I suggest, that this particular principle involved in these two scales
of duties proposed by Government should not be accepted. I only wish
that this Bill had been placed before this House a little earlier, so thtt it
would have met with the fate that it richly deserves. I only wish it had
been possible for the House in its full strength to express its opinion on
this. Then the Honourable Sir Zafrullah Khan would have been able to
carry a different message to his higher authorities. But, as it is now, 1
do not know about the possible fate of this Bill. As far as I am personally
concerned, subject to the minutes of dissent that I have already signed, my
heart is not in this Bill at all. If I could have my own way, I would
certainly see the very end of this Bill. Yet thore is this fear: if we do not
psss it now, what happens? The Indian industry will go: fents will be
dumped into this country. That is a great danger. There is my friend,
8ir Homi Mody, who is the protagonist of this particular point of view:
he has pleaded similarly when the cotton textiles protection Bill was here
before this House and I dare say he pleaded similarly when the steel pro-
tection Bill was before this House; and on both occasions he had his
own way. I do not know what luck he is going to have today; but I wish
him and this House all luck: 1 am very very asnxious that every possible
step should be taken, at least now, and I hope you will allow me to repeat
a little what I have said . . . .

Mr. President (The Honourable Sir Abdur Rahim): No: the Chair will
not allow the Honouruble Member the least repetition.

Prof. N. G. Ranga: All right, Sir: I hope at least from now on every
possible step will be taken by Government as well as this House to ree that
the intereats of the consumers are not sacrificed as they are bound to be if
this Bill and similar Bills are allowed to be introduced into this House even
at the very early stages, unless they are appended with a footnote saying
that there proposals are the proposals made by a Tariff Board.

Mr. @. H. Spence (Secretary: Legislative Department): Bir, I move:
“Thet the question be now put.”
Mr, President (The Honourable 8ir Abdur Rahim): The queatic;n is:

“Thet the question be now put.”
The motion was adopted.

The Honourable Sir Muhammad Zafrullah Khan: Sir, I do not intend
to follow some Honourable Members into the very abstruse theories that
they have sought to propound before the House during the course of this
debute. 1 shall only take up the specific points that have been raised by
some Honourable Members in connection with the provisions of the Bill
as amended by the Select Committee which is now before the House.



“ss LEGISLATIVE ASSEMBLY. [225D ApRiL 1986.

Dr. Ziauddin Ahmad in his somewhat lengthly speech . . . .

Dr. Ziauddin Ahmad: It was a very short one: I delivered only one-
fourth of my speech.

The Honourable Sir Muhammad Zafrullah Khan: . . . and very little
of that had anything to do with the Bill. The only specific point that he
did raise was his difficulty in discovering the exact meaning the word
‘apparel’. May I assure that so far this particular clause of the Bill is con-
cerned, the meaning of the word ‘apparel’ is wearing apparel or garments
for uman use; and that, is the meaning which the collectars of customs
will be instructed to read into this expression when they try to apply it
to the goods that come in at the ports. '

The second point, raised by him, which descrves attention is h's alle-
gation that there is no objection to protection being given when protection
becomes necessary, but that protection should be given, as he described i,
by the front door and not by the back door. Now, on that point, what this
Bill seeks to do is to stop breaches in the protective wall, and to close the
back door that is sought to be opened. It is not a question of atiording
protection ‘o an industry which is not enjoying protection. If that had
been the cuse, it is true that the question could not have been tuken up in
the Legislature unless it had been investigated by a Turiff Board. Certain
other Honourable Members huve also raised the question, why was not a
Tariff Board appointed to look into the questions with which this particu-
lar Bill deals? My reply is that this Bill does not seek to give protection
to a new industry.

The principles of protection to the textile industry huve already been
settled. I tried to demonstrate to the House, when 1 spoke on the motion
for considaration of the Bill, that something had since been happening which
was likely, in many directions, to defeat the measure of protection that had
been accorded to the textile industry, and that, therefore, it had become
necessary in order to maintain the quantum of protection that had been
sought to be given to this industry by the Textile Protection Acts that these
breaches should be stopped. I gave figures to show that, both with regard
to fents and with regard to hosiery, the position was such that legislation had
become necessary. With regard to fents, the figures show that in 1982 the
import of cotton fents from Jupan stood at one million yards. In 1034.85
it had risen to 28 million yards. With regard to artificial silk fents, in
1984-35 the imports from Japan suddenly rose from negligible dimensions
to 184 million yurds, and for the eleven months April to February 1935-36,
they are just short of 16 million yards. Now, Sir, I submit that it should
be clear, on these figures, that by this enormous import of fents, the pro-
tection given to the textile industry both with regard to cotton piecegoods
as well as with regard to artificial silk piecegoods stands in & fair way of
being defeated unless something is done to check this tendency. As regards
hosiery, the figures I gave were these. Excluding socks and stockings and
underwear, which already enjoy protection, the imports of other sorts of
hosiery from Japan in 1930-31 stood at the figure of Rs. 49,000; in 1984.
85, they stood at the figure of Rs. 15,74,000. There had been a progressive
increase during the interval but a very large jump between 1933-34, and
1934-85. My submission, therefore, is, that it is not fair to state that the
Government are seeking to give protection to an industry by the back door.
The industry miready enjoys protection, and all that Government are seek-
ing to do, by this Bill, is that it should continue to enjoy the measure of
protection that was guaranteed to it, and that that measure should not be
defeated by the devices that are being resorted to.
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One point that several Honourable Members have raised is—why is pre-
ference being given to the United Kingdom fents as against fents from other
ieountries ? ' In connection with this the question was also raised what is
+the meanng of the expression ‘preferential revenue' which is being applied
to these duties in this Bill. And a further question in the same connection
was raised as to what would be the effect in this respect of the decision that
the House has given in connection with the Ottawa Trade Agreement. I
-shall take up all these questions together as they really are links in the
same chain . . . . '

Mr. M. Asaf All (Delhi: General): May I just request you to explain tp
‘me the significance of the expression used thcre: “‘interlocking material’’.
Can the Honourable Member throw son.e light on it ?

. The Honourable Sir Muhammad Zafrullah Khan: The exaot significance
of that expression is very well understood in the trade. This kind of under-
wenr and vests and pull-overs and so on are made either of knitted material
wor of interlocking material, and the object of this clause is to include both
kinds, whether made of knitted material or made of interlooking material.

Now, Sir, with regard to the expression ‘preferential revenue’, may I
explain that it came into use as a convenient expression as the result of
the Ottawn Agreement. It means o revenue duty inh respect of articles
that enjoy a preference, and, therefore, a duty which is levied at two rates,
a standard rate and a preferential rate, but it is a revenus duty as distin-
guished from a protective duty. That is the meaning of the expression.

With regard to fents, the position is this. The scale of 85: 25 is a pre-
ferential revenue duty. This Bill seeks to raise duties against.non-United
-Kingdom fents to the level of 50 por cent. so far as sub-clauses (a) and (b)
of item 49 (1) are concerned. Strictly speaking, that would convert the
duties into protective duties. So far as preferential revenue duties are
poncerned, the margin would only be the margin provided for by the Ottawa
‘Trade Agreemecnt, that is to say, ten per cent, but the need having arisen,
a8 1 have said, to stop these inroads into the protective wall, if these duties
were accepted, they would become protective duties and would cease to
ibe preferential revenue duties . . . .

_ Mr. 8. Satyamurti: May I ask one thing, Sir? Why are they described
in the Bill, as preferentisl revenue ?

The Honourable 8ir Muhammad Zafrullah Xhan: Strictly speaking, that
is 8 mistake. They should have been described as protective duties, and if
they are accepted, they should be described as protective duties, at any
rate, that would be their effect, apart from their description.

Then, the question was put as to why this preference in favour of the
United Kingdom and why this preference is not only being maintained but
dg sought to be increased. That, I submit, has nothing to do, whatsoever,
with the Ottawa Trade Agreement. That is due to the principle, whether
Hongurable Members agree with the prineiple or not, that when the scale
of protection has to be determined, it must be determined with reference to
the competition from different countries, the intensity of that eompetition,
the fair selling price of their goods compared with the selling priece of the
goods produced in Indis and all the other factors that come into the ques-
fion. fore, the margin batween the 25 per cent. and 50 per cent. as
proposed in the Bill would not be & margin due to the Ottawa Trade Agree-
went at.all. . As I bave said, Honoursble: Members msy be of the view
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that & higher scale of duty is necessary for the protection of this industry
against United Kingdom goods or that such & high scale would not be
necessary against non-United Kingdom goods, but the reason for the dis-
tinction is a8 I have explained it. As Honourable Members have observed
under item 48, there are different scales of duties. With regard to cotton
piece-goods the duties are 50 per cent. and 25 per cent. That has nothing
to do with Ottawa. That is due to the scales that have bden considered
adequate for protection against United Kingdom and non-United Kingdom
goods. Similarly, with regard to certain other sub-items under 48, the

difference is 20 per cent. that again is not due to the Ottawa Trade Agree-
ment ... .. :

Pandit Nilakantha Das: May I ask for some information, 8ir? Is there
any other country in the world, except the United Kingdom, which enjoys
this preference? If this be the consideration, then naturally it follows im
this case that the United States of America should be in the same position
as the United Kingdom. My point is, is there any other country which
enjoys this preference on this general principle ?

The Honourable Bir Muhammad Zatrullah Khan: The Honourable
Member is not asking for information; he want to put forward an argument,
and is thus attempting to speak twice on the same motion.

As I have said, Bir, I am aware that the explanation I am giving may
not be scceptable to all Honourable Members. I am not however, at this
stage, prepared to argue the larger question as to the principles with refer-
ence to which these protective scales should be fixed. 1 am seeking to give
an explanation though I cannot guarantee that all Honourable Members
will find the explanation satisfactory. Another question that was raised was,
why was the 31st March, 1989, mentioned in the last column in the original
Act with regard to spun silk yarn? The explanation is that the Tariff
Board that reported on the protection to the textile and sericultural indus-
trien recommended that the protection to the sericultural industry should
be grantad for five years, and in accordance with that recommendation
the date 31st March, 1989, was entered in the last column in order to secure
that these duties should be operative only up to 81st March, 1939. Then
another question was asked as whether it wag intended that that date should
in any way be affected by the provisione of the present Bill. May I draw
the attention of Honourable Members to the language of the Bill in that
respect ? Clause 2, sub-clause (a) says:

“In Item 47, for the entry in the second column the following emntry shall be
substituted, namely: .. ..". -

Therafore, all that the Bill seeks to do is to substitute an entry in the
second column of the item in place of the present one. The date remains
unaffected, everything else remains unaffected except the entry in the
second column. Then a question was put with reference to some of thé
duties under 48. One Honourable Member said, *“We understand that they
are sought to be justified on the ground that protection against different
countries might require different scales of duty, but is it the view of Gov-
ernment that protection is still required in reapeet of these items on the
basis of 50 per cent. and 25 per cent?’* That I conceive referrsd, not te
what is proposed in the Bill, but to duties under Ttem 48 which are not
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touched by this Bill, but inasmuch as this question was raised, I might give
a roply to that question. My reply is, that as Honourable Members are
aware, this very question was being investigated by a-special Tariff Board.
I am unable to say whether that scale will or will not be found to be
sufficient, o decision on that matter will depend upon the consideration of
the report of that particular Tariff Board.

Certain general questions were also raised. It was refreshing to be
charged with giving too much protection to certain industries, because the
general charge against Government so far has been that Government are
very lax in affording protection to Indian industries. However, one is
glad to be told of the other point of view, more particularly of the point of
view of the consumers that has been stressed so much during the course of
this debate.

I have already disposed of the contention why no enquiries were made
by a Tarifi Board. This question was stressed at great length by Prof.
Ranga also. My reply is the same to him as it has been to other Honour-
able Members, that no new question had to be investigated. All the prin-
ciples upon which protection should be granted, whether protection should
or should not be granted, the scale of protective duties, have already been
iﬁvestigsted and reported upon by the Tariff Board and accepted by this

ouse.

Dr. Ziauddin Ahmad: The word ‘‘Apparel’’ was not used by any Tariff
Board, but that term has been invented by the Government of India.

The Honourable Sir Muhammad Zafrullah Khan: Yes, but protection
was given to the hosiery industry, and when it was found that the hosiery
industry as it was being carried on today was in danger of being defeated by
the inrush of imports from different countries, particularly from Japan, of
this kind of garment, it became necessary to adopt this definition.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That the Bill further to amend the Indian Tariff Act, 1934, for certain purposes,
(regarding fents, etc.), as reported by the Belect Committee, he taken into consideration.’”

The motion was adopted.
Mr. Prealdent (The Honourable Sir Abdur Rahim): The question is:
* That clause 2 stand part of the Bill."

As regards clause 2, there are a large number of amendments. The
Chair finds that Babu Baijnath Bajoria wants to move an amendment to
sub-clause (a), but he is not here. The Chair does not think there is any
amendment to sub-clause (b). As regards sub-clause (c), there are 8 number
of amendments, but there is one by Mr. H, A. Sathar H. Eassak Sait,
Khan Bahib Nawab Siddique Ali Khan, and Pandit Nilakantha Das for
the omission of the sub-clause.

Mr. H. A. Sathar H. Essak 8ait (West Coast and Nilgiris: Muhadn
madan): Bir, I move: .
‘““That sub-clause of clanse 2 of the Bill be i 1 "
6 :: ; {:gmr o o, be omitted and the subsequent sub
I do not know what is the amendment of Mr. Gauba, nor was I con-
sulted with regard to that amendment. Therefore, I am taking my chamoe.
p 2
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. Mr. B, Satyamurti: On a point of order,. Sir.. | am raising it with
wegard to clause 2, sub-tlavse (c), 49(1). Shall T take the point of srder
ahen that is being considered, or shall I take it now? '

Mr. President (The Honouraple Sir Abdur Rahim): What is the peint |
of order? .

Mr. 8, Setyamurti: The point of order is that this clause of the Bill
vdises the same question, as was decided by this House, in this Session.
1 inay invite your attention to the Standing Order, No. 31\l think it is.

. Mr. President (The Honourable Sir "Abdur Rahim): When wuas it
decided ? ' .
1

Mr. 8. Satyamurti: When the House voted on the Ottawa Debate. 1
shall make my submission. and then you can decide aiter hearing me. 1
need not remind you of the actual wording of the Ottawa lizeolution:
T aw sure it is fresh in vour wind. 'The House decided that tle seheno
of preferences recommended at Ottawa should be terminated by request-
ing the Government to give notice under Article 14 of the Agrecrnent.
Article 14 is the article under which they have to give notice,

Mr. President (The Honoursble Sip Abdur Ruhim): 1t was the Agree-
ment between Indin and the Umted Kingdom, ond the Resolution that
was passed was that it should be terminated, not there shall be no scheme
of preferential treatment,—the Chair does not think that was the language.

Wr. 8. Satyamurti: If vou will kindly look at Atticle 11 of the Trude
‘Agrerment N :

Wr. Previeent (The Henourable Sip Abdur Rahim): That may be but
what is the wording of the Resolution?

Mr, 8. Satyamurti: The Rerolution of the House is that the entire
Agreement,—that is to say, Article 14 reads like this.

“This agresment between His Majesty's Government in the United Kingdom and
the Governmeni of India shall continue in force until a date six months after notice
of denunciation has been given by either party."

Mr. President (The Honourable 8ir Abdur Rahim): What is the Re-
solution that was passed?

Mr. 8. SBatyamurtl: T am just getting it.

Mr. President (The Honourable Sir Abdur Rahim): These fents and
other things are in it?

Mr. 8. Satyamurti: Yes. I would ask you to kindly loock at Article
11 of the Ottawa Agreement. Article 11 reads thus: -

“The Government of India will consider, in the light of the findings of the Tariff
Board. the protective duties to be impossd on goods of cotton and artificial silk
[I:;n'dl:l:g uwthsy u-r mnd:l in bt:e ?.I‘l':ht!d llfmgdom or elsewhere, and will invite the

islature pass legislation which, where protecti i imposed

mﬂtdthmdathsd%hﬂhﬁn;:#:;:d?hm of

F 3
the kinds specified in Schedule Q, the eshown foode ot
-&um‘.‘m«hhm-'- margles of preterence fn that
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If you will kindly turn to Schedule G on page 18, yoa will find appurel,
fents. cotton, nine yards long or less, nnd other sorts of cotton muou-
- fucures, etc. Therefore, all these goods, which gre now sought to be
governed by this provision in clause 2 of the Bill uuder 49(1), are speci-
fically covered by the item ‘fents, cotton, nine yards long or less’. Thex
there are silk manufactures, excluding yarn, threads for sewing, artificial
silk goodr, and so on. You have got the whole oategory of materials,
which are now covered by this Bill. My submission to you is this, that
the decision of this House was, subject to the period of time  whica
must elapse under Article 14 of the Agreement, it should be terminated.
The House gave its vote on that issue. :

Mr. President (The Honoursble Sir Abdur WRehim): That was aw
agreement.

Mr. 8. Batyamurti: [ quite agree, but this legislation is in pursuance of
the Otlawa Agreement.

Mr, President (The Honourable Sir %dur Rahim): There it wus a
trade agreement. This is a piece of legislation,

Mr. 8. Batyamurti: The Standing Order does uot smy that the forin of
the motion should be the sume. The Btanding Order simply cays, ‘A
motion must not raise a question substantiallv identical with «ne on
which the Assembly has given a decision in the same Session'.

Mr. President (The Honourable Sir Abdur Rahim): This ¢ that =
certain proposal for legislation be taken into oconeideration. 'The other
motion was that s certain agreement be terminated.

Mr. 8. Batyamurti: It may come in different forms. You heve ot
to look at the substance. The question involved is Imperial preferen-

(4]

Mr. Pregident (The FHonourable Sir Abdur Rahim): Does the Hon-
cursble Member suggest that an Act of this House i on the same foot-
ing ns u Trade Agreement?

Mr. 8. Satyamurtl: 8o far as this queslion is concerned, it ir. The
House having given its decision once, should not he asked to zive its
decision again, on the same queslion.

Mr. President (The Honourable Sir Abdur Rahim): Ts this wotion
substantially the same?

Mr. 8. Satyamurti: I submit it is the eame in hoth cases. Tt isx =
aquestion of givine Imperial preferences. The Assémblv has given ite
docision on the subject of giving these preferences. Therefora, T submniit,
that the present motion is barred by the Standing Order 1 have (uoid.

- 'Mr. President (The Honoursble Bir Abdur Rahim): As regmida the
point - of order raised bv the Honoursble Member, Mr. Satynmurti, the
Jliair has not the slightest hesitatién in holdimg that the moticn mow
befode the House does not raise any dquesfion which is’ substantinfy-
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1_dp'ntical to the one on which the Assembly gave its opinion in connection
with the Trade Agreement between India and the United Kingdom, lrnown
#s the Ottawa Agreement. The Resolution passed was that the Gov-
<erment do give notice of termination of the Agreement within six
-months and the motion now hefore the House is that certain proposals
for legislation be passed. Those proposals contain preferential duties on
‘certain classes of goods from the United Kingdom, as .compared with
-goods from other countries and vice versa. The point of order is whe-
‘ther the motion now before the House raises a question substantially
udentical with the one which was decided by the Resolution on the Ottawa
Agreement. It is absolutely tar teiched to say that the present motion
containing proposals for legislation arc identical with the Reésolution of
this House concerning a certain Trade Agreement. ‘The two things are

absolutely different, and therefore, the Chair holds that the point of
order is not valid. :

Mr. H. A. S8athar H Essak Bait: Sir, I move:

LEGIRLATIVE ASSHMBLY, {22§p ApmiL 19886.

“That sub-clanse (c) of clause 2 of the Bill be omitted and the subsequent sub-
clause be re-lettered accordingly.”

Bir, it is said that this Bill is designed to prevent Japan dumping
its cheap goods upon India. The Stufement of Objects and liensons of
the original Bill, in the paragraph dealing with fents, mentions two
reasons for the provisions in this section. They are the increascd imports
of fents and imports of spurious fents. With regard to both thesc points,
my Honourable friend, Pandit Nilukantha Dus, has given a rabher crusb-
ing reply, and I do not think [ have much to add to what he has said.
But, T have just to supplement what little information 1 can- give to
what my Honourable friend has ro Incidly put before the House and it is
this, It is true that the imports of fents had been increasing during the
five or six years, but then, the Government took certain effective steps
in 1934 to check the increase by wnv of reducing the maximum permie-
sible length of fents from mnine yards to four vards and this reduection
came into force from the 1st May, 1934. '

Now, looking at the figures available in the Report on the Bea-horne
Trade for February, 1986, we find that the increase in the imports had
been kept up in the eleven months to the end of February, 1934, when
the new restrictions were not fully in force, neither were they in force
for the whole period, but we find a definite and satisfactory reduction in
the next period up to the end of February, 1886. 'The import in the
eleven months up to the end of February, 1935, was 48.480,808 yards
walued at ahout Yls‘ 80 lakhs, while the imports for the same period in
1985-36 is 45,787,664 yards valued at about Rs. 68 lakhs. Thus there
is a clear reduction of abhout three million vards costing about Rs. 12
lakhs. This certainlv does not indicate the need for any action, least
4f all anv hasty and drastic action. We must remember that my Hon-
.ourable friend, the Commerce Member, admitted the other dav to this
House that fents in our country sre the poor mean’'s necessitv, and there-
fore, 8ir, T repeat, we must be careful not to be misled bv false cries
raised by interested people. As I said last time, it csnnot be wminfh-
tnined that spurious fents are getting into our country in anyv larze quan-
tities, for, to say so, is %0 declare all the great expense and trouble in-
volved in maintaining the highly-paid establishments &t our Customs’
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$Houses for examining bales of fents to be sheer waste. As I had occa-
sion to draw the attention .of the House, a minute definition of fents has
been laid down by the Central Board of Revenue and bales of fents are
opened and examined ‘at the Customs Houses in“India. [ am further told
that there are special officers’ in Japsn and there is a particular stamp
for certifying fents. All this shows that the cry of spurious fents is a
dpurious cry indeed. " Further, I agree with my friend, Pandit Nila-
kantha Das, when he -asks ag to who, in his right senses, would desire to
damage his perfect goods, which any day would fetch from thirty to
{orty per cent. more in’' the 'market, simply for the sake of saving fifteon
per cent. duty? '

© 8ir 1.certainly muintain that the cry of spurious fents is really a cry
which this House should not take seriously. But I do not want to
weary the House by repeating what has been said here this morning in
the admirable speeches which have- elucidated  this point very clearly, and,
therefore, T would refer only to one matter which has not been referred
1o by any of my Honourable friends so far and that is the question cf re-
ducing the length of artificial slk fents from four yards to two and a
balf vards. The length of four yards was arrived at, after prolonged dis-
cussions, in 1934, To reduece that length is to eause an unnecessary waste
#-money to the poor man who goes in for this article, for a piece of two
and a half vards cannot provide him any adult clothing. He will have
to go in for two such pieces and thereby there will be a wasts of -one
vard, while there will be no corresporfling gain %o anybody. Sir, 1 strongly
protest against this unnecessary restriction. Then, Bir, there is the ques-
tion of Imperial preference, but with regard to that I have nothing more
4o add to what my Honourable friend, Mr. Sntyamurti, has said and I
must, therefore, pass over that point so as not to wnaste the time of this
House. But still. I cannot refrain from declaring my firm comviction,
that this Bill surely is not intended to, mor will it, check imports of fents
juto our country, nor will it give any protection to our industry; it will
only replace & portion of the Japanese fents by IMnglish fents, at a
-grenter cost to the poorer consumer. because the English fent sa obvi-
ouslv more costlv, and, to that extent, the burden on the consumer will
‘be heavier. That is the only thing that will be achieved by thia Bill,
and 1 must protest against itWat (achievement. i, therefore, propose,
that this sub-section be deleted and fents be taken altogether out of the
purview of this- BHl. .

Mr. President (The Honourable Sir Abdur Rahim): Amendment
moved :

“That sub-clouse (c) of clause 2 of the Bill be omitted and the subsequent sub-
«wlause be re-lettered aocordingly.
- The Honourable Bir Muhammad Zafrullah Khan: Well, 8ir, the only
point sought to be made 1n the speech of the Honourable Member who has
just sat down that really needs being deslt with is his contention that
dthere is really no apprehemsion that the rise in the figure of imiports of
fents will continue inasmuch ae the imports have been reduced consider-
#bly in February, 1088. To begin with. that is an argument bhased only
on the figures for one month as against the fendency that has shown
fitself over a considerably longer period. Besides, the figures for January
and February, 19380, taken together, show that the perceatage for the two
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months is being more than maintained ag compared with the figures for.
the corresponding two months of 1935; and in February, 1986, the fur-,
ther factor has operated that the examinstion of feuts that are being,
imported is being made very much stricter at the ports. As I said wyself
in my speech, moving the motion for consideraiion of the Bill, it is pos-
sible by a very strict examination to stop a great deal of the cvasion that.
is going on nmow, but Thnere are admimstrutive difficulties in the way.
Apart from the question of the number of staff required apd so on there
would be grave risk of hardship to the trade itself. Theretgre. the mere
fact that sucli restriction as it has been possible to mmpose has checked
to some extent imports of spurious fents cannot be pressed info service
to argue that this provision is not necessary,

Mr. H. A. Sathar H. Essak 8ait: Ou a point of personal explanatiom,.
Sir, T wag not comparing the figures for two months only but for purpnses
of eleven months,—the figures to the end of March are not available,

The Honourabis Sir Muhammad Zafrullah Kbhan: For the period ~f
eleven months there has been a slight reduclion as compared with theé
enormous growth in this trade during the previous three or four years.

Mr. President (The Honourable Sir Abdur Hahim): The question is:

“That ‘sub-clause (c¢) of cl&uu 2 of the Bill be omitted and the subsequent sub-
clause be re-lettered accordingly.”

The motion was negatived.

Mr. President (The Honourable Sir Ahdur Rahim): Tt was conveyed to-
the Chair that there might be an agreement on certain  amendments
standing in the name of Mr. Gauba, but. under the circumstances that
hive happened, the Chair is not sure that it wounld be justified in acting
upon any such impression that has been conveyed to it.

Mr. K. L. Gauba (Fast Central Punjab: Muhammadan): Bir, T beg
to move the following amendment of which I have given notice.

Mr ¥. E. James (Madras: European): May I ask whether this amend-
ment has heen cirenlated to Members? We have not got any copy hefare
us.

Mr, K, L. Gauba: I gave notice this morning.

Mr. F. E. James: [ do not want to raise anv technical objection. U
ar merely wish to point out that this amendment which is being
moved now is not before Honourable Members, We have

keard nothing about it.

Mr. President (The Honournble Bir Abdur Rahim): If the Honourahlé
Meinber objects, the Chair is preparcd to disallow tie amendment. Hom-

aurable Memliere ouchf to have time to consider thm effént: of this «ors
ot variation of the duty.

Mr. F. E. James: ] raise no technical objéction.
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Mr. President (The Honourable Sir Abdur Rahirky:"H the Honourable
Member wishes to take abjection; the Chair will rule the amendment cut
of .order; otherwise, disowssion on the amerndment will go on. It must be
pointed out to Honourable Members that the Chair really must put a stop,
to the practice of Honourable Members of handing in notices of motions
at the very last moment and often times scribbled on ordinary slips of’
paper in pencil. Henceforth the Chair will not accept any such notice ot
wotion. :

- Mr. 8, SBatyemurti: I quite ngree with you, Sir, that ordinarily notices
of amendnients that we give, must be written in ink or typewntten, ahid
we must send them, as early as possible. But, in the present instance,:
we are co-operating with the Government, against tremendous odde;
because we got a copy of the printed Bill only this morning. We huve!
done our best to hand in notices of amendments, as early as possible, 1
quite agree that normally we should have handed in umendments withw:
sufficient time! But, today, in view of the circumstances I have explain-
od, we are entitled to some consideration also.

Mr. President (The Honourable Bir Abdur Rahim): The Chair quite
understands the exceptional circumstances 1n this case. Al the same turns,
at uny rate a few copies of the amendments could have been handed into-
the office, so that they could have been circulated.

Mr. K. L. Gauba: Sir, I may, first of all, submit that this umendment.

wuas only put in by me after it was more or less discussed by various in-

terests represented in this House.

Mr. F. E. James: No, no.

Mr. K. L. Gauba: No objection at all wag raised at any rate by anv
Members. Far be it from me to inconvenience any Member of the Housn-
by not giving proper notice of amendments.

Mr. F. E. James: All I wanted to point out was that it was never-
discussed by us.

Mr President (The Honourable Sir Abdur Rahim): Then, the Hon--
ourable Member Mr. Gauba ought not to make such a general statement .
that it was discussed by the various interests.

Mr. K. L. dGauba: T submit. Bir. this amendment is put before the'-
House as a via media. If the House agrees to accept it, well and good..

An Bonomhh Member: The Honourable Member will first move his.
amendment.

Mr. K.'L. Ganba: Sir, I beg to move:

- *“That in sub-olines (¢) of clsase 2 of ¢he Bill, for all the words oocurring in the
fourth column of thé proposed item 40 (1) (4}, the figures and words ‘35 per cant
@i valorem’ be substituted, and, iu the fifth column, the figures and words ‘25 per ol
ad valorem’ be inserted.’’
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*“That in sub-clause () of clamse 8 of the Bill, for all the words ooourring in the'
fourth column of the proposed item 48 (I) (b), the figures and words '35 per cent

-ad valorem’ be substituted, and, in the fif ‘words ‘25 per cent
2d valorem’ b inserted ” * " the fifth column, the figures and wor per

v

Sir. what the amendment really means is- this. Under the present
Act. there is a tarift duty of 35 per cent. on the fents of foreign origp
and 25 per cent. on fents of British oricin. The allegation is that the
privilege of the lower dutv on fents as compared to generad piece-goods. on
'which the duty is 50 per cent, and 25 per cent., respectiwely; has been
-abuged by those in the fent trade. To meet this evasion of duty, Gov-
ernment first sought a reduction in the ynrdage of fents, .dnd by this
change the length of & fent was reduced from nine yards to four yards.
Further amendment of the law as to fents has. apparently, becorne neces-
sarv. and the proposals, now before us, reduce the yardage under which
‘¢ut pieces may be imported as fents in certain cases, froma four yards to
‘two years and also inoreases the ad valorem duty applicable to such goods.
The nmendment of the Sclect Committee is this: Thev  reoommend
*that the duty on fents should be the ad valorem rate of duty applicable
tv the fabric of which the fent is wholly or mainly made. Well Bir, the
rosition as I saw it this morning in the House was this: on the one side
‘the Government view—namely that the introduetion or the importution of
fents in this particular wny of aktusing the lower duty should be control-
led: and, so far as my Honourable fricnds on the Congress Benches are
concerned, their feehng is that the proposals of the Select Committee and
“the proposals of ‘the Government amount to a substantial increase from 10
per cent, to 25 per cent. of the preference on British  gonds. In the
amendment T have moved, I have suggested a via media. That is to say
that the existing duties might continue, and, to prevent the introduction
-of non-genuine fents or pieces with larger yardnge, o redueed rurdage of
2} yurds per piece might apply. In these circumstances, I propose thec
amendments to item 49 (1) (a) und 49 (1) (b) which I hope the House will
aceept.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim), vacat-
ed the Chaiy which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta).

Sir. T submit that so far as the duty iz concerned, the amendment
wmontinuer the existing dutv. nnd, so far as the vurduge 18 conc‘emed. it
‘reduces it to w§ yards on ‘tow in 49 (1) (b), and, thereby, obviates any

future chance ‘of fents heine introduced into this country, which are not
‘really genuine fents, With (Lese words, 1 submit my amendments and
T hope the various sections of the House will support it. 1 agam apolo-
gize for any inconvenience I may have caused to Honourable Members,
‘hut T did not have the chance of putting in my amendments at un
earlior stage. Y trust Honourable Members will overlock this small con-
-gideration. Sir, 1 move.

f;. Deputy President (Mr. Akhil Chandra Datts); .Amendment
rmoved : C -

““That in sub-clause (c) of clause 2 of the Bill, for all the' werds ocecyrring in the
Xeurth column of the proposed Item 49 (I) (a), the figures and words ‘35 per cent
wd valorsm’ be substituted, and, in the fitth column, the figures and words ‘26 per cent
ad valorem' be inserted.” ' i
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Pandit Govind Ballabh Pant (Rohilkund and Kumgon Divisions: Non-
Muhammadan Rural): Mr. Deputy President, in view of Mr. Gauba’s
amendment, it,’is no longer necessary for me to deal with this. clause at
sany great length. I have had the opportunity of thrashing out the
'points that arose out of the original proposal in the Bill in the Seleot
‘Committee and the view that I hold about the samendment made in the
‘Select Committec will be clear from the Note of Dissent that I, along
with some of my colleagues in the Select Committee, have appended to
the report of the Select Committee. Sir, in the totality of circumstances
a8 I statad in my Minute of Dissent, I would rather accept Mr. Gaubu's
-amendment thun prolong this controversy further. 8o far as we are
concerned, though Mr. fauba's amendment does not come up exactly
‘to the point to which we would like, all the same, we will aoquiesce in it
and we do not mean to vole against it. ¥

Bir, I think it is neccesary for me to suy o few words as to why we
sttach such importance to this question of differential rates of duty pro-
posed for fenta in the Bill which still continue to form part of the amend-
ed clause in the Bill. As Honouruble Members are aware, I am one of
thoso who ure prepared, as uo better alternative is available at present,
to support a policy of genuine protection for the development of
indusiries in this country. But protection has its limitations and in
this conuection certain cardinal feutures have always to be borne in
mind. 8ir, 1 look upon protection us a method for building the
-economice life of the country, and I regard the eacrifice that the consumer
undergoes by acceding to a poliey of protection on a par with the contri-
bution that is made out of the public exchequer in the cause of educa-
tion or sanitation for building up the mind or the body. But in every
‘case one has to be satisfied that the burdens that protection imposes on
the consumer will ultimately prove reproductive, and that the com-
munity will get hack by the success of the policy of protection the
gacrifice that it has to make in the beginning for a limited number of
years. Tf that test is not satisfied, it is mot a policy of protection but
of imposition of avoidable and gratuitous burdens on the consumer and
the community at large. 8o, while a policy of protection is intelligible
and has to be resorted to in certain circumstances, I am utterly at a
loss to understand how we can reconcile ourselves to a policy of
Ymperial preference or of any sort of preference in favour of another
country. 1 can assure Honoursble Members, to the extent it is pos-
siblo to do so, that I do not wittingly import political malice in the
matter, although I must confess that T would not be deterred from
eonsidering it on ite merits by any sense of political fear or political
pusillanimity. I consider it purely on ite merits. T am satisfled, Rir,
that a differential scale of duty, under which a lower import duty is
charged against the imports of one country and a higher import_duty
:against similar goods imported from another country, recoils on the
consumer without yielding any conntervailing advantage to the indus-
tries of the importing country itself.

‘8o far as T am able to set forth a principle, I believe, Bir, that the
range of protection is determined to & large extent by the lower rate of
duty, while the price level is #imilarly determined by the higher acale
of duty. T need mnot develop the point further but I will just give sn
fllustration. Let us sssume that in respect of a particular commodity
gelling at Rs. 8 per maund,’ we give & preference {o -the United
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Kingdom as against Japan. If we impose a duty of Rs. 2 on goods thab
we import from Japan, the value ofp(t):‘:n iﬁ:po{té'frbm Japan is likely
to go up to Re. 5. Now, even if we do not impose any additional
duty simultaneously on similar goods imported from the United
Kingdom, the price level of such goods will nevertheless be influenced
by the rise in the price of articles imported from Japan; and to that
extent the consumer will have to pay a higher price for_those articles.
But it will not materially help the development of indystries in our
country ad the lower geale of duty leviable on goods imported from the
United Kingdom would determine the prices against which one may have
to compete ultimately. Thus one is driven to the inevitable conclusicn
that differentiation and discrimination in the matter of import duties
between uny two foreign countries except bv way of a bilateral sgreement,
when you get a quid pro quo for the concession that you make, entails &
certain amount of onerous burden on the comsumer, without assisting the
growth of indigenous industries. That, T submit, is the reason why on
principle we are opposed to the granting of preference to any one country
against another. Unfortunately or fortunately it happens to be the
United Kingdom in this case, but 1 would have stood on #he same
principle if it had been Timbuctoo or Tipperary instead. The fact that it
happens to be the United Kingdom today is & sheer nccident, but the
principle as it stands is not in the least affected by that accident.

Sir, there are certain other matters that have to be horne in mind.
We have been told that the imports of fents from Japan have gone up
eonsidernbly during recent vears. T am prepared to concede that there
was an abrupt jump in the imports from Japan in thé matter of fents
during the two years 1933-34 and 1934-35. But so far as the figures for
the lnst 11 months are concerned comparing like with like there had been a
reduction to the tune of 9 lakhs of vards in the imports of fents from Japan.
But there are other countries also concerned. The TUlnited States
formerly in fact dominecred the fent wmarket in this country. In the
yenr 1920.30 we imported no less than 239 lakhs of yards of fents from
the United States, which during the last 11 months came down to
about 50 lakhs: so from 239 lakhs the figure for the United States has
e¢ome down to sbout 55 lakhs which was the total extent of the imports
during the last 11 months. Then, Sir,—so far as the United Kingdot
itself ir concerned, there has been a considerable net inerease in the fents
imported from the United Kingdom during the last 5 vears. The quan.
tity imported in 1930-81 came to 25 lakhs of yards for fents of all classes,
but during the year 108485, even after there had been a certain nmount
of shrinkage in that year, the quantity imported did not fall short of 92
lnkhs. We are really importing now abont four times the vardage of
fents—that we used to import from the United Kingdom four years ago.

Thera is another point which should also be horne in mind. The
figures for 1930-31 cover fents of all types up to s length of nine yards,
but the fipures for 1934-85 relate to fents of four vards only. Thus fents
of n lencth of not more than four yards alome that we imported from the
United Kingdom in 1934-85 were about 400 per ocent. of the fents of all
olasses and of oll varieties up to nine vards that we ‘:mport-ed in the year
1980.81. Tf there has been genuine redustion, them jt has been so in the
ease of fents from the United States.. The .. House will now see how
prejogterous was the original proposal of Government, in the Bill? They



¥

-l /.« THE INDIAN PARIFF :(AMRNDMENT) BILL. 440y

wanted to give a preference of 25 per tent. to ¢he {United Kingdom, raisi
the duty agajnst others to 50 per cept. as against 25 per cent. ;'ert'::tig
In the case of the Unifed Kingdom inspite of the large inerease in its
imports while they want to raise the duty from 85 to 50 per vent. in the
case of United States in spite of enormous fall in the fents imported from
‘United States which formerly used practically to dominate the fent
market in India. Where is the equity of it, where is the justice of it?
My Honourable friend the Commerce Member snid that in these matters
they examined the case of every individual country in the light of the
circumstances governing that particular country. T do not know which
standard guides his examination and ‘his decisions, but it is unintelligible
to 2 normal mind as to why the rates should be raised in the csse of a
country which had a large share in our fents formerly and which today
occupies almost a negligible position and why they should be reduced im
the case of a country which used to export only a small number of fents
to our country till four years ago and is today supplying a much larger
quantity. Neither the fairness of it nor the justice of it in any way looks
satisfactory to a4 man who chooses to be guided by a standard of a reason-
able type. Why does the Honourable the Commerce Member not confess
that he is more or less in a helpless position, that he is subordinate to n
Government which represents the people of the United Kingdom and
that, situated as he is, much as he would like to be emancipated and to
get out of those grips it is not within his competence und he cannot
manage otherwise. Otherwise from what I have seen of him, T refuse to
believe that he does not see the unfairness of the proposals niade by him.
Well, I did not hear the words that he was muttering, but if he does
not . . ...

The Honourable Sir Muhammad Zafrullah Khan: I said that the

Honourable Member appears to know my mind better than I do.

Pandit Govind Ballabh Pant: Perhaps I know his mind better than
he does. T hope his mind will in course of time be trained into thinking
88 I am doing. I wish that this process may begin from this very after-
noon.

Coming to the proposition agnin, 1 see no reason in :bhese eireums-
stances for any sort of differentiation in the matter of fents imported from
the United Kingdom against similar importe from other countries. We
have beerr told that there has heen an incresse in fents from Jfapqn, b_ut
by far the major portion of that increase relates to fents of artificial silk
and clause (8) relates to cotton fents alone. In these circumstances, there
is no reason for raising the duty on foreign fente under clause (a) to 50
per cent. T will not pursue this matter further so far as the figures are
concerned, but I cannot help reminding Honourable Members of the vot:e
which this House recorded on the 80th March. There was an unequi-
vocal denunciation of the Ottaws Agreement, sad whet did that mean?
It meant this. I do not raise any point of o;;der. t:ut the nntural“manmng
‘of it faces us all and §t is clear: that even where there was a guid pro quo
::fniit we ;o:saamp-i?lgaﬁdﬁ form the United Kingdom for the preference
that was giuaranteed o the United Kingdom and that to the tune of ten
per cent.’ duty, this House is not prepared to continue that preference
further even n exchpige for' the advamtage that it is. enjoying in
the United Kingdom. ~Much lese ¢an there be any justification after such



4468 LBGISLATIVE AssEMBLY. + [1228p ApriL 1936.

[Pandit Govind Ballabh Pant.]

an unequivocal denunciation of thdt principle by this House for the
‘enlargement of that preference gratuitiously without any consideration
whatsoever I think, 8ir, to that extent nobody can argue that in the -
faco of that vote and that decision it is today open to this House to
enlarge the extent of preference that may have been granted to the
United Kingdom in the pre-denunciation days. I think it must he obvious:
enough to the Honourable Members of this House. Last month we
recorded our solemn decision that we were not prepared “o give to the
United Kingdom preference to the extent of even ten per cent., though we
were ourselves getting preference from the United Kingdom in return for
the preference of ten per cent. that we had been giving to the United
Kingdom imperts. But today the Honourable the Commerce Member
has come forward with a curious and astounding proposal. He tells
us virtually ‘‘Forget your Ottawa vote and grant a preference not of ten
per cent., but of 25 per cent. in one case and of 20 per cent. in another,
and find consolation in the assurance that I give you that you will get
nothing in return for the enlargement of this preference.”” That is,
obviously a preposterous suggestion. (An Honourable Member: ‘‘ITear,
hear.”"). If ten per cent. preference even for consideration is not
scceptable to the House, then twenty to twenty-five per cent. of gratui-
tous preference without anything whatsoever in return cannot possibly be
acceptable to this House. I think even a schoolboy if not located in a
particular asylum in Agra will be able to appreciate the force of this
argument.

8ir Cowasjl Jehangir: But why Agra?

Pandit Govind Ballabh Pant: I withdraw Agra, I think you have some-
thing like that in Bombay, so I will say Bombay.

Bir Oowasii Jehangir: I do not understand you.

Pandit Govind Ballabh Pant: So there could be no defence whatso-
ever for the proposal as it was originally placed before this House. I
may also state here that it is doubtful—I will put it at ‘‘doubtful” only
because I do not want to build any argument on that point at the present
stage—whether the Ottawa Agreement in any way permits of any prefer-
ence in the case of non-cotton goods., But I do not want to examine the
terms of that Agreement meticulously today. It is no use, and it is
certainly not chivalrous to give a kick to a dying creature that is gasping
for breath. In the present circumstances Ottawa is na more than &
corps vou are going to bury, so why should we be more cruel than is
abeolutely necessary? In thie view of the matter I do not propose to
examine the terms of the Ottawa Agreement. B8ir, I am prepared to
acquiesce in the proposal that hes been put forward by Mr. Gauba. I
have only one word to say on that. It is this. I am not on principle
very much in favour of protection if 1 can induce the State to carry out »
policy of vigorour industrialisation. But that not being available, protec-
tion has to be accepted. But let mot the consumer be ground down
between the two mill stones of protection on one side end Imperial
preference on the other. These days wheamever gny suggestion is made
fer extending protection to any Indian commodity, the practice of the
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Government is to meet that demand with a counter-propneal to the-
effect that the Government would be prepared to meet the Indian.
industrialist provided the latter agreed to facilitate things further for the
United Kingdom! Thus the poor consumer is sought to be exploited hy
both countries simultaneously at one and the same time. This will not
be tolerated by us and we here are determined to see to it tbat it shall
not be so. That is the reason why we have laid emphasis on this matter
today, though it was not of very great importance by itself considering
the nature and the extent of the stuff that was involved on the present
occasion: but on former occasions our countrymen here had generally
succumbed to such a threat, and this had emboldened Government further.
We on our part want to make it unequivocally clear that we will have
protection of Indian industry on its merite and we know how to force the
handsiof the Gevernment. We have enough of confldence in ourselves
and if the Government will not yicld and respond to our wishes, we
know what to do. We do not consider ourselves helpless in any matter,
whether political or economic; but we wilt not take anything for a mess of
pottage, and we warn them that protection will have to be given to the
Indian industry for its own sake and not in lieu of any concestion made
in favour of the United Kingdom. Then I will insist on this that what-
ever revenue is raised out of protection, it should be used to a certain
extent at lenst—I do not say to the last pie for the promotion of indus-
tries in the country; and in the case of protective duty that is being
levied on waste silk yarn, T wish and hope that part of the proceeds will
be utilised for the assistance of the handloom weaver and the scriculturists
in the village. I also hope that so far as fents are concerned, there will
“be an attempt to help textile industries in this country in such a way
that they may soon be able to undersell fents that we import from nbm.d.
Above sll, I lay emphasis on this point, that there will be no Imperial
preference now or hereafter, and in any case it will never be supported

by us.
The Honourable 8ir Muhammad Zafrullah Khan: On a point of order,
Sir: T heard Mr. Gauba move both portions of his amendment, but I

think von have put to the House only the first portion: I"do not know
what the exact position is: he has got two amendments, both to the

same clause,

Mr. Deputy President (Mr. Akhil Chandra Datts): The impression of
the Chair is that he has moved only one.

Thcnonmabloslrlnhammsdntruﬂlhm:No: ha read oub
both. }
Mr. K. L. Gauba: I moved both.

Mr. Deputy President (Mr. Akhil Chandra Datta): Both canmot be-
moved at the same time.

The Honourable Sir Muhammad Zafrullah Khan: They relate to the
same clause. : '

. Deputy President (Mr. Akhil Chandra Datta): That was the
Ghaligs misenmeeption, \‘.]wn(M Tf really hoth were moved’ then th_a Chair-

'will now declare the second ome moved
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+ [Mr. Deputy President.]
Amandmont moved by Mr. Gauba slong with the last amendment:

Thnt in sub<lause (c) of clause 2 of the Bill, ior all the words occurring in the |
“fourth column of the proposed Ltem 49 (I) (b), the figares and words- ‘35 per cesmt

.od valorem’ be substituted and in the fifth column the figures and words ‘25 per cent’
:nd walorem’ be inserted.’”

The debate will now proceed on both the amendments

Bir H. P. Mody: Sir, I desire to say a very few words. purely in order
40 define my aititude towards this amendment. During the last six years
_that I have been a Member, every time a Tariff Bill has been brought
before this House, it has been suggested by some one or other that it has
been the result of some unholy conspiracv or intrigue between me and
. the Government; my Honourable friend, Mr. Satvamurti, expressed some
such ides when he stated in the House this morning that the Govern-
‘ment were in my pocket and that I had only to go and buttonhole a
Member of the Government in order to get what I wanted. If I were in
that extremely happy position, then it would not be 50 per cent. duty

that 1 would have on tox'tlles. but. something much more substantial and
.much. more effective......

Mr. 8, Batyamurti: How much?

Bir H. P. Mody: Anything; 500 per cent. if vou like! And I would
:80@ to it, besides, that nnybody who tried to evade such a duty would
-re@eive very short shrift at my hands. No, Sir. It iz not any intrigue or’
secret understanding between the Government and myself, but the sheer
‘justice of my cause (Laughter) that is responsible for whatever little
-success I may have achieved in securing relief for the interests which I
represent. My principle is to get what I can and to press for more. T
gently tap at the door of Government, More often than not, the door is
-only opened an inch or two: I peep in and walk away and I come back
after a little while and try to force the door a little more open, and it is
because of this severely practical attitude of mine that I am supporting
the amendment whieh has heen placed before the House by my Honour-
able friend, Mr. Gauba, Half a loaf, as is well known, is better than
none. There are some very high-souled people who would rather starve
than have the half loaf, because taking the half loaf would probably go
against some principle of theirs. I am not such a high-souled person,

and T am prepared to take half a loaf I am prepared to take, as in this
-instanee, even a quarter loaf.

Mr. M. 8. Aney: Even crumbs. (Laughter.)

Sir H. P, Mody: Even erumbs: I am glad my Honourable friend has
put these words in my mouth, because, if I were to analyse very strictly
what this amendment means, it meaps merely crumbs for the interests
‘which I represent. What do we get? Instead of a fitty per cent. duty
against foreign countries—and I have in mind principally’ Japan—in
xgepect of cotton fents, which form 'a comsidergble proportion of the
‘fonts which come into this oountry, the present -scale of duties is retain-
-ed, namely, 85 per cent., and the langth.of fents which hay been fixed at
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four yards under an arrangement arrived ab at the sime of the Indo-Japansse
Agreement is maintained. In other words, 1 get no relief whatever in.
respect of cotton fents. In respect of silk and art silk femts, I get.some
relief, that is. to say, in the direction of a reduction of the length which
‘widl be permitted. But the scale of duties which was proposed by . the
Bill and endorsed by the Select Committee I have not. been shle . to
obtain, My Honourable friend, Pandit Govind Ballabh Pant, talked of
two mill-stones, the upper and the mether. Here is the Government on
the one hand and the Congress Benches on the other, and, pressed
between the two, what was I to do exoept to take what I could get; and
that is the only reason why I am supporting this amendment. But, Sir,
I am not going to give up the fight. Just as 1 have tried to persuade the
Government, I may occasionally attempt the same- methods . with - my
friends on thess Benches. After all, ‘they .ure very rensonsble creatures
(Laughter from Congress Benches), and I am not going to assume that
they will shut their eyes and ears to reason. I am going to show them
that what they condemn, is not Imperial Preference. I am going to
show them somie day that a differentiation in duties is reguired not
because of the interests of Great Britain, but bhecguse of the inkerests of
the poor consumer which I have looked after with so much solicitude all
these years. (Loud laughter.) That task, Sir, I propose o attempt.
very shortly, and the occasion will arise in the wery near future, and 1
shall be able to convince my friends that if there ig o differentiation in
duties, it is not out of regard for the interests of Great Britain or of any
other country, but because of the poor censumer. This is hlgh. dconomics
or politics, however, and T don 't want to detain the House with that. 1
merely thought it my duty, in view of the fact that this amendment does’
not by any ‘means meet my point of view, to explain why I was sccépt-
ing it. But, 8ir, I repeat my intention of returning to the attack st. 8

very early date.

Pandit Nilakaotha Das: 6ir, I merely want to get one or two doubts
oleared, I find that this amendment means only w little change in the
Tariff Act to the extent that it will bring down the maximum leagth ta
artifieial from 4 to 33 vardlmcuaoiientaoinlknnduﬁﬁomlnlkhh
rice. and their mixture and. no other change is going to be made in the
existing provisions. What I don't understend is this, Will this pmeference
of 10 per cent. be ocomsidered to oontinwe under the Ottawa Agree-:
ment, or from today it will be considered to be a nmew preferemce acoepted
by this House? Then again in the Qitawa agneement, so far as fents are
comperned, only cotton fents have been mentioned. I don't understand
whether fents mentioned in (b) sad (c) is fents of silk, artificial silk and
other textile materials are ineluded in the Ottawa Agreement......

)

‘Mr. Deputy Presidenmt (Mr. Akhil Chandra Datta): Ta the Honourable
Member mébking a speech?

Pandit Wilakanths Das: Iammaralvuhagaquuhnawthatlmy"

decide my vote.

mmwnwmmrhmm Gnuha
is in his seat to explain the implicetions of his amendmient.
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Pandit Nilakantha Des: 1 want to know, Bir, before 1 make up my
mind, if this 10 per cent:. preference will remain a part of the Ottawa
Agreement, or i¢ is intended o give fresh sanction to a 10 per cent. pre-
ference today which, even though the Ottawa preference will go after
six months, will mot go. In the latter case, ‘it is ‘a different situation.
Then again; if the 10 per cent. preference is a mistake in the case of (b)
and (c¢) and it is not included in the Ottaws preference, then the position
oomes to this, that even though the Ottawa preference goes, preferences in
these items will still remain on the Statute Book. 1 want that these
doubte should be removed before we can make up our minds to vote on
this amendment.

8ir Oowasjl Jehangir: Sir, as one deeply interested in the mill indus-
try, I am certain, no side of the House will except me to wax eloquent
on the amendment moved by Mr. Gauba which I am prepared to acecept.
It gives us practically nothing, and we accept it with our eyes open. We
complained, so far as cotton fents were concerned, that they are being
smuggled into this country to compete with our piecegoods, and we felt
that the protection given to us was not having the desired effect. Govern-
ment saw the reasonsbleness of our complaints and brought forward a Bill
to give us further proteetion, by raising the duty from 85 per cent. to 50
per oent. Mr, Gauba's amendment wipes that out.

Again, with regard to artificial silk fents, we felt that
the . protection thet was given to us was not effective,
because these artificial silk fents came into  the country in
large quantities and affected the sales in our markets. The Bill provided
for a DU per cent, protection or a rise of from 85 per cent. to 50 per cent. -
That has been wiped out by this amendment of Mr, Gauba. All that we

et, as my friend Sir Homi Mody said, is that the length of those fents

ﬁu been reduced from 4 yards to 2} yards, Now, Sir, that may be a
very small advantage, but I trust that Government will see their way to
make even this advantage really effective. Our competitors from Japan
are lmown for their extraordinarily olever methods with which we are
unable to compete, and I have a suspicion in my mind that it is possible
they may get ower this little obstacle that we are trying to place in their
way of importing fents into this country. 1 only hope, Bir, that Govern-
ment will make this 24 yards réstriction effective, and if it cannot be
made effective, Government will come to our assistance, and my friends
who sit on our right who are agreeing to' the small sssistance we are
getting, will agree to a further amendment of the Act should the olever-
ness of our competitors in Japan meke the small assistance we are get-
timg ineffective. I have very grave doubts whether it is not possible to
make this 2§ yards lemgth restriction ineffective. If it is possible for
them to do so, it is up to Government to see that the little assistance
that they give us today is reslly to our advantage and is not-frustrated. by,
may be%dgitittmta methods, but methods which are possible of adoption.
I don't think the mill industry has very much to thank, let me honestly
and frankly say, this Honourable House for the amendment moved,
which we ave scespting and which is not giving v anything like what we
expected from the Bill as moved by the Honourable Member.

Bir, circumstances sometimes force one into @ pogition which, one has
to mcoept. . Thet is exietl ﬁbwoﬂﬁﬂz D(?; to ‘very high poli-
tios into which I do mot: to enter today. . .- o
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Mz, ¥, E. James: They are no politics. -

8ir Cowas]i Jebangir: We are being deprived of protection which
Government desire to give us and which my friends on my right desire to
agree to, but unfortunately we are deprived of this on account of very
high pulitics which we may have to discuss st great length in this House
on some other occasion. Under the circumstances, Mr. Deputy Presi-
dent, 1 feel sure that when we get back to Bowmbay, many of our con-
stituents will turn round upon us and say that we were not able to effect
very much. Well, we shall take that blame from them as we have taken
blame, undeserved blame, from many quarters (Cries of ‘‘Oh, Oh!") But
let the Honourable House realise, both Government and our friends on
our right, that we are not satisfied with what we are getting today.

The Honourable Sir Muhammad Zairullah Ehan: Sir, at this stage, I
will not attempt to meet all the thearies that have been sought to be
ventilated in connection with the question of protection and preferential
tariffs by some Honourable Members, It is enough to say that I do not
accept either the validity of those theories or some of the figures that
have been quoted in support of them. With regard to the figures, I shall
give only one instance. It was sought to be established by one Honour-
able Member that the United Kingdom did not have much of a trade in
fents before and that it has developed a considerable trade in fents now,
which it i8 maintaining. Let us look at the figures. In 1932-88 the
United Kingdom exported to India 10,718,179 yards of cotton fents, in
1938.84 11,080,915 yards, in 1984-35 7,288,193 yards, and in the seven
months April to October of 1935 3 million yards, which means that the
total quantity for the completed year 1935-36 might be considerably less
than the quantity for the previous year.

Pandit Govind Ballabh Pant: We have got figures for eleven months
now, What were the figures for 1950-81?

The Honourable Sir Muhammad Zafrullah Khan: They were lower
than those in 1982-88, those I have aceepted.

‘Pandit Govind Ballabh Pant: Then where is the incorrect figure? You
are giving certain figures which nobody questions, but there are certain
figures given for previous year, you said they were much less.

The Honourable Sir Muhammad Zafrullah XKhan: Let me amend
what I said. I should have said that I did not admit the correctness of
the conclusion sought to be drawn from the figures quoted. As rogards
Japan, the figures for the same period are 1,285,500 yards in 1082-88,
8,181,500 yards in 1933-84, 28,204,476 yards in 1984-85, and for the
seven months April to October of 1985, 11,800,000 yards. There is no
doubt that the United Btates’ trade in cotton fents has gone down con-
siderably, but during the current year it has shown a considerable revi-
val. For 1984.85, for cotton fents, the figure was 5,277,468 yards, and
for the seven months April to October of 1985 it was 8,100,000 yards. So
that my point is. . . . '

Pandit Govind Ballabh Pant: But for eleven months the figure is
mueh less than what it was last year. 1 can give you the figures. Tt Was
58 lakhs last year and 56 lakhs this year ' :
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The Honourable Sir Muhammad Zafrullah Khan:. 1 am: willing to

sccept that, The point that 1 was seeking to moke was that whereas
Japan has shown consistent progress, and more reeently progress at a
very secolerated pace, the United Kingdom trade in fents having increas:
ed up to 1982-88, had since oconsistently declined. 1 am not trying to
build any theory on the basis of that, but I did want to correct the
impression that may have been left ‘'upon the mind of Honourable:
Members from the figures that were quoted. As I have said, I shall not
pursue these theories, 1 shall come to the actusl amendment itself. On’
the material that Government have before them, Govermment ' feel that
the amendment does not go far enough to check the tendencies which’
must be checked if the measure of protection that has been sought to be
given to the textile industry is to be maintained. On the other hand, #’
does go some way to check the evil inpsmuch as it seeky to reduce ..the
permissible length of silk and artificiat aifk fents and fents of silk mixtures
and artificial silk mixtures, from o length of 4 yards to 2} yards. Gov-
ernment think that this will not prove effective, but let us hope that so far
8 that aspect of the question is concerned the Government view might be
proved to be wrong. If it is proved to be wrong, no further action may
be necessary, but, if, statistice continue to show that the evil continues,
though Iet us hope it will continue at a very much lower level—then it
may be necessary to come back to this House for some further measure
in order to implement the protection that has been guaranteed to the
textile industry. With these words, 8ir, 1 am prepared to accept the
motion that has been moved. :

Pandit Nilakantha Das: What is the effect so far ns the ten per cent.,
preference is concerned? How long will it last? Will it go with the
Ottawa Agreement?

‘4

The Honourable Sir Muhammad Zafrullah Khan: 1 am not prepared
to enter into s discussion of questions compected with the . Oftews
Trade Agreement or the consequences that might flow from denunociation
of the Agreement. Muy I suggest to Honourable Members that there will
be opportunities of considering what hua been the .effeet of the denupgia-
tion of the Ottuwn Agreement and that thia will not be the only question
which will have to be considered. 1. far prefer not to give uny reply to
hypothetical questions at this stage.

Pandit Nilakantha Das: That is not my question. My question is
whether this ten per cent, goes with Ottawm or not, or it is a separate
measure of preference, ' S

The Honourable Sir Muhammad Zafrullah Xhan: After notice has
been given and towards the end of the period of notice when the natice js
about to become effective, it will be necessary to underlake .a eertain
amount of legislation to give effect to the termination of the Ottawa
Agreement, and T suggest that that will be the time for considering to
what extent readjustments of tariffs can be made.

: b - LT Aeved Yha,d

Pendit Nilakantba Das: There will not be a technicsd bar then fw
this being included in the Ottawa Soheme. . o T
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An Honourable Member: No, no.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair].

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (c) of clause 2 of the Bill, for ell the words occurring in the
fourth column of the proposed Item: 49 (I; (a), the figures and words ‘356 per cent
ad valorem’ be substituted, and, in the fifth column, the figures und words ‘25 per cent
ad valorem’ be inserted.”

The motion was adopted.
Mr. President: (The Honourable Sir Abdur Rahim): The question is:

“That in sub-clause (c) of clause 2 of the Bill, for all the words occurring in the
fourth column of the proposed Item 49 (I) (&), the figures and words ‘35 per cent
ad valorem’ be substituted, and, in the fifth column, the figures and words ‘25 per cent
ad valorem’ be inserted.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 23rd April, 1936,
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